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Shri Tyagl: That has gons into the
proceedings.

18 hrs,

Bhei Jaipal fimgh: 1 think my hon.
friend has forgotten the position. 1
think he iz becoming more or less an
interpreter of the rules of this House.
I think it is very clear that I am
entitled to have my name recorded.

Shri Tyagi: No.

Mr, Deputy-Speaker: His name has
been recorded, and his opinion has
been recorded, namely that he is
opposing it. The point is whether he
wants division now. I have declared
that the ‘Ayes’ have it.

Shri Jaipal Singh: No.

Mr. Deputy-Speaker: The ‘Ayes’
have it, the ‘Ayes’ have it

The motion was adopted.

16,01 hrs.

MOTIONS FOR ADJOURNMENT
~contd.

BREAKDOWN OF WATER SUPPLY IN
Drim

8hri Goray: Sir, I beg to move:

“That the

House do now
adjourn”.

16.01 hrs.

{MRr SpPraAKER in the Chasr]

€ AAAW G : 919 92 g a4
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Shri Goray: I am grateful to you for
admitting this motion of adjournment.
Sir, how acute the position is regard-
ing the supply of water to this metre-
politan city of Delh1 can be imaginea
from the fact that Members of this
Lok Sabha have not been able to
have even a glass of water in this
House up to this minute.

Shri Newzhir Bharacha (East
Khandesh): That is complete mis-
management.

Shri Goray: We were told in this
House that....

Mr. Speaker: There is no water
available here?

Shri Nath Pai: No water even now.

Shri Goray: . . . water will be made
available in this House, but not a drop
has been coming since then, and still
it 15 only in the realm of promise. . .

Mr. Speaker: I will make arrange:
ments immediately.

8hri Goray: . .and so far, no
action has been taken.

It 1s not only because the Members
of Parliament have been deprived of
water that I am raising this question
but because a million people in this
city have been wvictims of this ineffi-
ciency and lack of imagination on the
part of the department concerned. I
listened very carefully to the state-
ment made before this House by the
Minister, Shr1 Karmarkar. He said
‘1 would like to take into confidence
the Members of House’, but I found
that he did not take us into confidence
at all What he told us was a rehash
of what everyone of us had read in
the morning papers.

He said that 1t was not possible for
his department or his engineers to
give sufficient water because the
Jamuna was behaving in a very un-
predictable manner. I think this caty
of Delhi has been on the banks of the
Jamuna for quite a long time, and this
vagrancy of the Jamuna 1s not new
She must have been behaving Like that
for centuries. I think we are not
living in the age of Mohenjodaro
where a avilisation was completely
overwhsimed perhape by the floods.
We nave the modermn techniques; we
hkave the modern know-how, In
Bhagirath, we are told every das that
our engineers are second to nonz, and
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we are constructing wonders of
engineering skill not only here but in
Bhakra-Nangal and in so many other
places. When you are building a city
ot this magnitude, when you are try-
ing to make Delhi into one of the
biggest cities in the world, one of the
most attractive citieg in the world, I
think it 15 commonsense that you
should at the same time think of
sufficient supply of water to a city

like this.

So far as this city is concerned, I
find that a month back, we were told
that the city was a victim of floods;
and down the Parliament street, we
were seeing a deluge of water. So
many houses were flooded, and even
the newly constructed Buildings of
our secretariat had so much of water
in them that flles and documents were
destroyed, and they had to be put out
in the sun for drying. The whole
telephone system went out of order.
The dramnage system went out of order.
Electricity failed. Now, after fifteen
days, we are told that the supply
of water has failed. What is happen-
ing to this city” One day, we may
be told that because of the floods in
the Jamuna, not only the electricity
and telephone systems have failed but
even the Government system has fail-
ed and the whole Government has
been washed down in the floods of the

Jamuna.

Shri Khushwaqt Rai (Kheri): That
would be better.

Shrl Goray: I am raising this Ques-
t on on the floor of the House because
1 want that people who are responsi-
ble, even the Minister who is responsi-
ble for running this Ministry should
bear in mind thLat there is a limit to
which people can be played with.
There is a limit to which people's
patience can put up with this sort of
inefficiency. What will happen to the
people in Delhi if supply of water fails
for another six hours? It has been
impossible for housewives to cook.
There is no water in our places. We
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had no notice, and we had not &‘2{“
water. And I do not know what I

shall do when I go Sack home. * Theare-
fore, this i3 a situation which should
be remedied immediately.

The Minister said that he had sent
his Deputy Secretary to see what had
happened. I do not know what these
Deputy Secretaries are. Réally when
the convenience of the millions of
people 1s involved, I thought it was
a case where the Minister himself
ought to have taken interest; but he
thinks it is not a very big matter at
all, and the Deputy Secretary is
enough to cope with the situation.
That shows that thre is not only
inefficiency in the Government but
there is callousness in the Government,
and that is what I want to attack with
all the force at my command.

All sorts of reasons have been
trotted out in order to save the
prestige of the Health Ministry, I
would only like to point out that a
similar situation had arisen two years
back; a committee was appointed, and
that was asked to find out the reasons
why there was such a large-scale
pollution of water, and suggest what
should be done to prevent it in the
tuture. That committee submitted a
report, Now, two years have passed,
and precious little has been done so
far to implement the report. We were
told by the Minister that they have
been trying to build a wall, a protec-
tive wall, and that has been complet-
ed. But I do not know why he should
be satisfied only with that. Why was
it not possible to compilete the whole
Programme that was given by the ex-
pert committee? That committee said
that there should be an anicut or a
weir, so that there would be enough
water to be supplied to the city of
Delhi. That has not been completed
as yet. I wonder if it has been
started at all,

Now, building a bund or building a
weir is not such a difficuit tagk that
only one engineering firm cvould do
it. I it was beyond the power of
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one engineering firm or one contrac-
tors’ frm to do it, we cowld have
employed two or three firms. The
question wag one of urgency; the
uestion was bvf supplying water to
millions of people. I say that this
guestion ought to have been treated
a question of the prestige of this city.

Here, there are embassies from all
corners of the world. What would
they think of this Government if they
are deprived of water? Are we going
to tell them, ‘Well, you have to wait
for twenty-four or thirty-six hours.’?
And if there is not going to be any
‘water, what opinion will they form
of the efficiency of our Government?

So, I would like to stress this point
that this must be immediately gone
into, and something drastic must be
done to bring the people who are res-
ponsible for this state of affairs, to
book,

At that time, Sir, the Committee
had pointed out three things, and
they said that these should be im-
mediately put into operation. Not
only that; they suggested that to put
these things into practice, to complete
this programme, if necessary, there
should be an expert committee to
supervise this work. I do not know
whether that has been done,

The three programmes or projects
that they suggested were as follows.
“The first was that the Najafgarh Nulla
should be so trained that it would
not be possible in the future for the
dirt in the Nulla to mix with Jamuna
water. To a certain extent, this
scheme has been completed, but it is
not fool-proof. As soon as there are
floods, as the Minister said, it be-
comes impossible to prevent this
sewage water from mixing with the
Jamuna water. And Jamuna is going
to give us floods every year. That
much we know. Therefore, it means
that it was a very urgent work and
it ought to have been completed ear-
Her, that is, Defore the floods
oceurred this year,
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The second project related to the
construction of an anicut so that it
will ¢cross the river and make it
possible to store water. That has not
been done, 80 far as I know.

The third very important sugges-
tion was—and the Committee had
made this suggestion in very specific
terms—that for a growing city of the
magnitude and 1mportance of Delhi,
another source of supply, independent
of the Jamuna nver, was imperative.
They said, ‘Do not put all the eggs
in one bagket’. These are therr
words. They advised us that we
should not have all the eggs in one
basket, which obviously means ‘Do not
depend on Jamuna alone’. There
must be an alternative source, Not
only did they say that there should
be an alternative source of supply,
but they went out of their way to
point out where that source is. They
said that ten miles from Delhi, there
15 the Hindon river. It 15 a perennial
river. They said that it flows 1nto the
Agra Canal, and if that water could
be utilised, there will be no dearth of
water so far as Delhi is concerned.

They also said—at that time there
was some difficulty raised by some
people saying that there is going to be
a bridge and there 1s going to be a
rail track and therefore, it would not
be possible to bring that water
through pipes—that the difficulty
about pipelines does not now remain.
Therefore, it should be possible to
have pipelines with a diameter of 48
inches so that we could have a cons-
tant flow of water in Delhi from the
Hindon river. They have said there
1s already some sort of a ‘cut’ in the
river through which the water flows.
They have indicated that the quantity
of the water is 1200 cusecs and all
that water goes into the Agra Canal.

Therefore, 1 think, that when a
committee of experts recommended
these things two years back and the
Minister comes here and tells us to-
day that the work is progressing,
some of it has been completed and



1459 loﬂuu:rmm 18 AUGUST 10588 Motions fer Adjowrn- 3470

{Shrl Gorey]

some still remains to be completed,
this matter was not taken up with
the urgency which it required. That
is why we find ourseives in this
mess,

Now, I know that whatever he
does, the hon. Minister cannot con-
jure water from anywhere. It is not
possible. Things which ought to have
been done have not been done. 1
only want to say this: let this be a
sufficient lesson 1 think this Gov-
ernment suffers from complacency.

Just now, we heard about the situa-
tion in Assam, We hear about so
many thingg We allow things to
dritft.

Shri Jaipal Singh (Ranchi West-
Reserved-Sch, Tribes), They allow,
not we.

Shrl Goray: Then we try to hurry
up and do something—which we can
never do We must catch time by the
torelock, because we want to build up
this city so as to become the pride of
the nation Even a tyro in engineer-
ing would expect that the Govern-
ment had given more thought to the
supply of water which 1s the first
sssential of a city. Whether it 1s
draimnage or whether 1t 1s water
supply, 1t depends on ample supply of
water.

I do not know why there are no
tube-wells here We are told that
the water level in this city is so high
that under six feet or eight feet, we
get ample water, As a standby, why
should we not think of tube-wells?
That water mav not be very pure, but
it will be a standbw. something on
wnich we can tan back, when there
is not sufficient supply, we can take
it as an alternative source of supply

Therefore, I want to place before
this House this warning that unless
we did something very drastic, unless
we considered this 1ssue as a very
important issue, 1t would not be

i

Sir, I thought that the Minister of
Health would lock at this matter
rather seriously. Within a span of
two years there are two scandals—
one of impure water giving rise to
jaundice and all sort of things, and
new complete failure of water supply.
1 think this is enough for any Minis-
try to make it sit up and take note of.
I do not say that the Minister should
resign, but I would have welcomed
even this gesture ... (Interruptions).

Shri Jaipal Singh- He is a Maha-
rashtrian,

Shri Goray: Do not raise the ques-
tion of Maharashtra here. I want the
debate to be on a high level.

1 was saying that even resignation
from the Minister would have been
welcome because 1 think the officers
will not be impressed properly unless
they think that the Minister himself
is serious about these things,

The House 18 very serious about it,
Sir, and I want that even the Mem-
bers of the Congress Party and Mem-
bers of the Cabinet should be one
with us on this i1ssue They should
tell the officers that we are very
serious about these things and
‘though we have pardoned you so0
long, in future, do not expect this
leniency from us’.

1 press this adjournment motion for
the acceptance of the House

Mr. Speaker: Motion moved:

“That the House do now ad-
journ”

The time-limit for speeches will be
15 minutes

Raja Mahendra Pratap (Mathira):
It will be much better 1f we all go for
Shramdan and the Mimster goes to
Jamuna site
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Shri A XK. Gegalaa: I have pointed

question is: when we get water, how
much less will bs the contamination”

Going through the Report of the
Jaundice Inquiry Committee, I find
there has been a controversy on this
point When the Commuttee took
evidence, one Shri Mehta said that his
consideration was not to get water
soon but when he got water how con-
taminated it was, anqd he wanted to
stop it I do not go into the whole
Report But I want to point out cer-
tain things because even if we get
witer, even if it 18 delayed, according
to this report, there is certainly
danger of contamination also whey we
get water,

1 do not touch on the first point
which has been explained here al-
ready, the necessity of ensuring water
supply in thig great aity Not only
that, but I will also point out the
abnormality of hife 1n this great city
Unfortunately, because of jaundice, so
many thousands of people suffered
and so many also died Only recent-
ly there had been a flood, and when
there was floogd for some days the
connection between Old Delhi and
New Delh:1 was disturbed and people
could not go from one place to an-
other I got reports that when there
was flood, there wag dislocation of the
telephones and even today in some
places they have not been restored
The question 1s people are not getting
water I understand that in some
places where they do not get water
they are taking water which 1s used
for watering plants and there is
danger of contamination

Why 1s 1t that Government have not
gone 1nto the recommendaticns of
thig Commuttee We appointed a
committee when there was jaundice,
we took up the question in Parha-
ment We said that 1t was a serious

thing and it should not happen again.
And po the Committee was appointed,
If the Government had seriousty taken
the report they should have imple-
mented the suggestions given in the
report. We have great projects like
the Bhakra-Nangal and others  But
how jg it that serious notice was not
taken of the suggestions given by the
Jaundice Enquiry Committee for an
alternative supply of water? The
report was given two years ago and
they have givea us @ warning that we
should not depend on the Jamuna
waters as there will always be a re-
ceding back of the waters and that
we should have an alternative supply
of water They had given two or
three schemes by which alternative
supply of water could be had

Before I go into that question I
want to say this The Minister said
that on the 15th evening they came to
know what wag happeing Even
when on the 15th the Minister and the
authorities knew that something
would happen and therz would be a
breakdown of water supply, how 18 it
that even for one hour there was
breakdown of water supply® How 18
1t that they did not give any warn-
ing to the people so that they could
store water? That is tne most 1m-
portant thing It has been admutted
and there 1s no gowng back now on
that Why 1s 1t that when thev knew
on the 15th that thers was hkely to
be a breakdown 1n water supply they
did not caution the peorie or find out
a tubewell or something from where
they could get water? It 1s because
they did not care about the difficulties
of the people When there 35 no
warning given to the pecple and there
1s a sudden breakdown in the supply
of water, they will not be able to
store water even for ar.nking pur-
poses There are other puipuses for
which there will be nn water at all
Even 1if there 1s no food for one or
two days, one can take a cup of water
Today t1ll now there 13 no water and
there are people who id not hnow
that they would not have any water
It 1s certamnly a case of gross negh
gence and callousness fu. human life
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As far as the Committee i3 ¢oncern-
od, they have given two suggestions,
.one a long-term one and the other a
temporary measure. The committee
has noted that unless there is & tem-
porary measure il the permanent
ane is compieted, there will be this
casualty. Every year when there is
flodd, there will be receding back of
the waters and there will be difficusty,
“They say, here is a permanent remedy
and til] that that is completed there
ig a temporary measure so that when
there 1s a breakdown people may nct
suffer.

In this report they have devoted a
iong chapter to the contamunation of
water. They have said that when
there is a breakdown ard when there
is a receding of water there would
certainly be contamination and so you
must be prepared. When there iz a
breakdown you must get water sooner
and there must be no contanunation
plso. That was a point which  was
ducussed very much in this House I
do not want to go into that because
there is no time,

They say:

“Towards the end of October
,the Water Works engineer got an
idea that the river was perhaps
receding more towards the other
bank during that year than mn the
past. This view was confirmed on
the 3rd of Novembas....”

“On the 8th November the
situation was getting worse as tne
river was apparentily more rapid.
ly receding towards the other
bank and the quantity of water
at the point of intake was getting
less and less.”

The report has saxd that not oniy
will there be no watel but when there
is receding of water aund when there
{s breakdown, when we get watcr
; there is also the danger of contami-
nation,

18 AUGUST 1958
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{ have siready rdad out the terms
of ret'emce of this Commiltee in the
morning. Two or three of the terms
are;

“The shortcomings «f any in
the organization, management of
the Delhi Joint Water and Sewage
Board and of the drinking water
arrangements....”.

“Major difficnities and defects
that exist at present in the water
supply and sewerage system and
the steps to be taken to remove
them.”

They have given the snortcomings
of the existing system and they have
said two or three. I do not want to
go into that because I have no time.
They have suggested remedies also,
They say:

“The tendency of the river to
recede towards the other bank
(opposite to the intake) after every
flood necessitates, on some occa-
sions, sucking of river water from
the downstream of the intake, to
maintain adequate supply to the
city. It 1s on such occasions tnat
the supply drawn by the pumps
may get polluted by the sewage
brought down to the river by the
Najafgarh Nulla.”

“The flow in the niver in the
latter part of the hot weather 1s
not adequate to meet the growing
demands of the city and tempo-
rary arrangements are being
made for the past three years to
augment the supply with the help
of cana] water. This indicates
the urgent necessity of securing
an alternative permanent source
of supply.”

Here they have shown that because
this 18 happening every year this indi-
cates the urgent necessity for secur-
ing a permanent alternative supply
so that when there is any breakdown
there may not be any complaint in
regard to water supply as well as
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abéut contatunstion They have
suggested remedid:s end 1 do not want
to go mto all the remedies  They
have suggested a temporary remedy
beforé the permanent temedies are
completed, As the hon Minister
pointed out jt will take time, I want
to know why they have not taken
steps.

Is 1t because there are no engineers
or is it because there 1s no money”
According to the Report only Rs 14 or
Rs. 15 lakhs are necessary Why 1s 1t
that the temporary remedy suggested
by the committee was not taken into
consideration® We want to know
what were the difficulties in the way
of the temporary arrangements they
have already mentioned

The next pomnt 1s this, In this al-
ternative supply of water they have
also pointed out the urgent necessity
of getting this done very soon That
has also not been done

Why was thig committee appointed”
Because there was the great danger
of jaundice that was there When a
committee was appointed and when 1t
£ave a report on the very important
question of water supply and conta-
munation also, why did not Govern-
ment give 1t top prionity and see that
in future there 1s no break in water
supply It 1s not only our people
Delhi 1s an international city where
foreigners and others come They find
that for one or two days, there 1s no
water and all the people are suffer-
g Why 1s 1t that the Government
has not been able to remedy the
situation”

On the 15th of August, 1t was
*nown that there would be a break-
down It was known to the authori-
ties concerned I quoted in the
morning the Tiwmes of Indwa saying
that the engineer has said that they
expected that there would be some-
thuing but they could not do anything,
Why is it that they could not do any-
thing? That report in that paper
says that if there had been some tube.
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wells here and there and ¥ thefe had
been some pumps, people would have
been able to get some water That
wag not done If no steps were taken
after a very good report haz been
given by a Committee, the whole res-
ponsibility 1s on the Government and
1t 1s due to the callousness on the
part of the Government in not caring
for the life of the people The re-
port categorically says that some al-
ternative arrangements must be made
It says do not depend upon nature
alone because the Jamuna may be re-
ceding What has been done? Per-
manent arrangements had to be made
but till that time, temporary arrange-
ments should be made If you do not
do that, there wil} be a breakdown 1n
the supply of water and there will be
contamination also, Even now there
1s no water Even 1f 1t becomes
available, there is the question of
contamination We should take
serious notice of these things and so
1 support thig motion

The Prime Minister and Minister of
External Affairs (8hri Jawaharlal
Nehru): Sir, I am not speaking on
this question at this stage but perhaps
the House would be interested in the
latest information which we have re-
ceiwved The hon Shr1 Gopalan put
a question about 1t as to when the
supply can be resumed, etc, The
work of cutting the channel has been
going on since this morning and the
latest expectation 1s, the message says,
that we may be able to give 2-3 hours
supply this evening—it was announc-
ed in the radio—from 5 to 7, and may
be more It may be possible to keep
on the supply a little longer than
two hours We hope by tomorrow
morning the position will be restored,
more or less, to normalcy

As for the other part of Mr,
Gopalan’s question, that 1s, about
contamination of water, there s
nothing in this message but it 13 cer-
tainly advisable not to take any risks
about it tll we are quite sure and
therefore, it has been said that for
drinking purposes, water should be
boiled.
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Tg a1y 7Y & fawr ST AREOA
®Y 77 AR Oy |uw W F GHFT
e em sFaarag W
wT RNN-LE W FoE W dew Ay
IqH ¥ N FY a6 AR Y fowy gov
t fe.—

The river condition during the
year was not at all satisfactory. The
river had altogether changed Iits
course towards the other bank.....

¥@% U ¥w T g fewr gar
-

With the help of military engi-
neers....

W AU oareE AR 7w
A ¥ W WY -y ¥ fod
®Y & Y oy are IEH W Wy fadnit o
@ Al fare? § wgr mar § 66 o
AT ¥ fEe s § o s9 Ty
femee Gar gt § W< Frwr ey wifd
foxd o ot 37 o=y a@r T w8
WX o Y wqoar€ § e A £V
JX g DY gk ae fogs @
AT ATH TOE T Y & A Wk 70y
awT ) wreY § fis T ¥ 7S @@
ey 7 faar smo /1T g9 qU A 1 fear
AT 1 GNE ¥E FEAeT )
%< a7 wifgd aqr fis v o fafe
st & 38w et W W gEw
£ MR ¥ weT W Al i
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[« Tt o]
¢ wwww ¥ dhag aigew
T 3y ot d g § Wk
feelt & mefad agt o
AT varey wret § Wi E w2 wnn
T § T W s W gu AT
t A ggwr s qoAr et ®
AT FEATAT NTET I 9T AT ¥ e
fewrn wgaw ¥ et & fr g3 v
N A W Aw-aar & G afe-
AT XY w1559 92 qrY 7 Ao ¥ gy
Tge W AR g W

(Interruption)

q® WAAT 8T 9G¥ AT @
t

qOXT THW T WHE g I
&< fearaT Sgar g wET A S o
fif arEE (o~ 1@ F FQQ .

N Ho He WA (F17IT) =W
&y JAaT & SHRIT AL g

N UYMW # WA g
(Interruption)

xw urowt wrw agt s grly
¥ T ol awets, g ddA
TR e o fomew § wr & g
s gAY fret & R e o 7T
fearr wigar 7 W @ ag wger
fe o meftar & O ot AN A3
7gd Wy v fe s w9 §
f feeedt & qry ¥ qweq g Y Y
ORI gETY 9¢ JY 43 wmit fa@
& are< uy o At & gRaew §F e
W EE fa e i weer
39 P w1 g gy W LW W
oy a9 wara & fe L

Shri Goray: Sir, are we standing 1n
the way of his domng that” He
should tell them

Mr, Speaker: That i1s his manner of
talking He looks to one side He
finds interest in this side,

&, UM WO { 9% WS wT @
o7 i, sreer Agreg, i 08 grow seiE
& Y geE N & wwwar g e o@w
FZ 7 w4 & Wi I ¥ wied
T 3T T AT ATE FIOHT €1+ fyavar
arger g fort  avw wrowr wiw

Mr. Speaker: In a short tume all of
us will have sufficient water et us
not quarrel over this matter Shn
Radha Raman belongs to Delhi proper

I fwREY ¥ 9w W TH wET
97 AR ®7d & o7 wowr A aww
N qrEt ov faEre w AT T WX
aw @ A9 €7 gW FawreET 9®ar
/Y LEUN-A & W 2&NE-Yo WY Fenei
T 7% e AT A why 0 § w7 o
7 oeadze 4 s s & ot @ aw

Shri Nath Pai: Delh1 15 ours es
much as his; we have as much in-
terest as he

oUW Y * R T AT QT
o wife it W Fow g
fir fa wrar g3 { v @) frer W
e e gy dfew

g & Wk e g v o ¢ fE
g W owm § ey Arwfer &
arg  dMaw  ax wwAr  wifed
Rt i aferd wf & o, W
XY sqar faqr oY avar & wy W F AT
q fearurar § 1 3w o ¢ = forar
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wre §, femer  sar worr f ¢ Atz
g fiw ol & ford anfonht ¢ « oY of)
X wdie  wew Wt awls ot
¥, % sk w3 oo WO
§ fr g w0 ¢ e wow wifed, o
wrdren ¥ g wY A won T, e
wre g9 ag g & fir fawelt o arex
wear X AR I, WU T W
woan ) 4w (Solve) T #F,
o T % wem % ¥ wifed fe g
arev Ry A qe ¥ e qrefiraT waw
wed §, 7w 3¢ 3w Tur & farn Sy

wifed 1

A wIq ¥ wor w1 @r v e ol
wgiza } gat ag arg &y oy fop aegar
w7 qrey o ferR ¥ gal P s
aar | WYX Ay agE Ao & war | oA
& & fir ¢y arle #Y ag Arfew g
WX Qo ardie Y gaAt g Ty fie
1€ 3 Ay o N fir 2w £y
T aR qge A oY WA L A
TEYET ¥ €W A 9T w3 w7 fiE gH]
owegT fafasie g Y o € 1w
teue-wg v uefafaefer fols ¥,
T, (RS- ®t gEfafagfer fad
7 o g wifew fae § | e
fanflt = & uray qrey s MY A
»ft T wew 4 WY §g wanar §,
WIT AN € q0 §Y 919 § R Y 4%
fergar vz ¢ fir ag am Al A€ A
fe arft fedte grar §, S99 wet §,
T T ¥ e g & W e
Ty A WI &S & wegw Y wr g av
wrE 7w adrer daT e R et
FTAT WIER Wy fie N wrw grew el
¥ gt &, e o s gurdt Palt &
o A% Wi dwd § 4 Wit fe ow
acE A oy arx wWAE F arf fr |y
WYX & A o ywg ¥ ool weaw W

T aTs g A gl & ol @
AV Y 4F wTERET TE T EY | EATE
HTHTT ¥Y C€ AT W AT 9wy

Y wifgd

& ag +ft oot wor wean § fie ey
aw ¥ wafet & ofi faweht famfol
swc ¥ am  wif § UE wEE
qfeww ¢ fs g 97 firemar s gt §
4 Y wgar fs o€ wew Aff S5 W@
& 1 g A1 & forw frgr o € ¢
% fad <3 e weg woX fed a7
¥g A1a1 ®Q0 wq@ dATC § ¥ O
@ v wh d, dfem § Sy
TN qE® IUET AT EY AT wifegw
q7 /e IEEY g ¥ oo sEfaRfex
(Contaminated) = #1
gur

it wo o ATT (¥ faeAY) ¢
g &Hw ) qu g @ §, Nk
feear oft g agY gar

sftaur e A At A w2
X &, ) gwar § & I LAy samr
awfean @), dfew qF s amfeaa
4t I9% q{ER 49 ¥anr fw ag aren
TAT E W, AE AT WA A g,
s afgd ar 1 wHww A
R ¥ N gw wmar § saw agr Al
fieaT o7 wwar | ¥ avg & W99 Uw
I 7% Saar fem fe fga & arfY
ATt wTg, v e w1 GrETE 9 e
a & fod gy awrw A g€, 5w dus
ot gt 1 ¥few wrfeoee Tad fawed
sl | A g Wi oY 3% g ay e
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ot g Y wrlt ofld o ) F Eawer g
fx ¢ 7 Wi Swwrf wtdz o
PTG w1 | Ffww gurd wow &
¥ fwed g maT § § IF ¥ wq
ferar, formst aveT gregze @ a1 gy o
| et awy w fear, ag sy v fE o®
¥ ot w2 fade ar § o ag By
w1 7g) foar an wwar (v FAE W
afet & 1 a1d &, feeft Y 1§ <2
a4 gk @ qTad avew i wa”
& wifgd fv @) © gog & wegy ool
=%, wrvg ol fad, few e g
At arvg qrft Ay ¥ g forery fis
T7e) Wifgd, A ot & QR DAY N
Hrarx oy e wifed | v AT e
¥ au ] At gy W Y frear
wifgd o gr AT AP R awA Y Tw
TR 4% 6% ¥ ¥W 3T gUi KL, N Gy
7 dv w9 ¥ e §, Pk aeit ¥
o0 77 Y £ f, 3T e W
Farfew w4 1 91 g T @
w0 & uRT w g €, fad i
A et AT e fee Ty e €,
T AR wT® N WY g §
TEATEE At g 1 mror feeslt oy &
art ¥ fawwn G g€ €, oa F e
Z & dm e Wit o gfew aw
M

w fad g wedr ayed g
Tareardy e s o el Y s
™ sren 7 0 tw ww A
wifgd fagk afd @ o & oy
T §) R | BT EE 39 v fawg
zm awi w7 ¥ At F aveTe @
fomry. wré Suwkd Srem v oY,
W ag w w) Iw fw a3
R aff v awh, ug il
amafi g

W ot § ore & it adew &
Prrew e & orw b worr wgw
g et e wrw ot & gomf vkt
§ a1t F goer ¥ avt ol § It
ey U ady ¥ st
w7 3% fom org fe wg awly wer
Y g & ford agt & g ot W,
w9 fay ¥t wre mfwaniz, o s
feamar wmw, s & o Ty W
femrar amm, s wreer ot @ it
# wft Qv ey X 2w o it Fadery
S ar dEd H frar gy

st wwdg (FEUAGT) . A Y-
@, ey gy fe e fed gt e
AR & fad awd, & w1 s
st wruT e gra W6 o @), wrel
X9 GW 9§ A e B W
feart g § 1 I ¥ w9 W
ax wrdy warn § f are dy drdw
¥ § todw qF a9 WY & O §,
o e W atw
¥ fordt ag f fordvare § 1 3 quer
g g 6 @ g frars § ey wgt
FurmEr ? M ETERGA § IER s
qift &7 ageE § 6 R ay SO R
yareft gf § 9w ¢ fad ¥lw
goere frdre § 1 T 9 EW R
W ary oo A § 3w IR
TR A1 wifed |

w o o wgm g o & wree
r M ¥ N w7 dw & ¥
& 3% ug widm ¥ ¥ fod dare g v vy
g e O % # | wtiw off
soT e § fr vy oA e fafeet
* g widw 2 fos ag N woe T aw
3?

Mr. Bpeaker: Order, order. 1 would
roquest the hon. Members to avoid
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references to particular parties Water
knows no party

Shri Vajpayee: But the reference
has been made

Mr. Spesker: It 1s dissolved in
water Dr Sushile Nayar

Dr. Sushila Nayar (Jhansi) Mr
Speaker, I speak with a heavy heart
because 1 feel that this tragedy has
resulted in the suffering of millions
of people 1n the capital This 1s an
avoidable suffering, 1t could have
been avoided, and 1t has not been
avoided
Louder

Several Hon. Members:*

please

Dr. Sushila Nayar: If the hon Mem-
bers would be a uttle more silent,
they could hear I beg to submit that
this difficulty caused by the water
receding from the bank wheie the
water-works are situated 1s not a new
difficulty At least I have been aware
of 1t since 1952, and I beheve 1t existed
long before 1952 Year after year,
thousands of men—the military also
at times i1s requisitioned—go and dig
up a channel Thousands and thousand
of rupees are spent every year on this
temporary channel to bring the water
near the water-works What 1s the
1eason” For one year, 1t can be an
emergency, for two years 1t can be
an emergency But for ten years and
15 years 1t should go on m that
fashion—that every yeai they should
dig up a temporary channel to bring
the water near the water-works and
not make a permanent arrangement
for that, i1s ununderstandable

We are a proud country and we are
rightly proud of the engineering skill
in this country It is possible to make
a pucca, permanent channel so that
the water can flow near the water
pumps and there is no need to dig up
these temporary channels year after
year

Then, the second point that 1s neces-
sary to make the flow in the Jamuna

123 LS.D-—8
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come down 1s some kind of an arrange-
ment with the UP Government to
allow the minimum number of cusecs
to flow down the Jamuna throughout
the year That arrangement not been
made We were told when the Delh:
State Government was there that the
Uttar Pradesh Government does not
agree to release the water 1 do not
think 1t can be possible if the case 1s
made properly If the Uttar Pradesh
Government could not allow a mini-
mum number of cusecs to flow down
the Jamuna to supply drinking water
to the people of Delhi, I think there
18 some misunderstanding, there 1s
some mistake, there 1s some wrong
approach because of which the neces-
sary amount of water does not flow
down the Jamuna

I was told some years ago that there
was a scheme to build a dam to hoid
up all this flood-water near the hilly
portion where the Jamuna comes
down 1into the plains We have
made SO many dams—Bhakra-
Nangal, the Damodar Valley, and
the Kosi, and God knows how
many for irrigation purposes and for
flood control Is 1t too much for the
Government of India to spend Rs 6
crores or Rs 8 crores or Rs 10 crores
to have a dam and to ensure a regular
wate1-supply to the people of Delhi,
the capital? Along with that, there
would be plenty of water for irriga-
tion purposes for UP and Punjeb I
do not know why 1n spite of these
recurrent occurrences of water short-
age, that scheme was not revived

Reference has been made to a sug-
gestion that water mught be brought
from the Hindon Cut That scheme
also has not been implemented There
are cities 1n  this country where
water is brought from 14, 25 or 30
miles The pipelines are laid Hindon
Cut 15 not so very far away that 1t 15
an mpracticable scheme to bring
water-supply from there Here there
1s plenty of water throughout the year
and there 1s no lack of water-supply
That also could have been done But
nobody has done it
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What we do is, when there is short-
age, we all get excited; we requsition
thousands of men and thousands of
bulldozers from the military and we
talk of shram dan, this, that and the
other and when the emergency has
passed, we forget about 1t. We become
complacent and 1 am sorry to say the
Government of India Secretariat just
sleeps over these things. (Some Hon.
Members: Hear, Hear). There have
been representations in this connec-
tion from the Delhi State Government
to the Government of India. The
letters are on the files and these things
have been discussed. Yet, there had
to be a jaundice epidemic and now
this situation in which there 1s not
drop of water to drink and children
are crying with parched throats,
because there is no water to drink in
the city of Delhi.

I am sorry to say it, but it seems
to me the reason why there was jaun-
dice epidemic is not simply the reced-
ing of Jamuna. Jamuna has receded
for years before that. Najafgarh Ghat,
which 1s being blamed by everybody,
has been there, I think, for hundreds
of years and yet that Najafgarh Ghat
did not contaminate our water-supply
and did not result in jaundice epide-
mic. Why should that Najafgarh
Ghat become so dangerous now. Sir?
1 ask the ex-Rehabilitation Minister,
who is sitting here, why all those
colonies were built on the banks of
that Najafgarh Ghat with no sanita-
tion urangements, and the cewerage
of all those new colontet --Tilak Nagar,
Ramesh Nagar and God knows what
Nagar—was put into the Najafgarh
Ghat?” They were settled there with-
out any sanitary arrangements, without
any sewerage system and all that
sewerage was put into the Najafgarh
Ghat. That 1s why the Najafgarh
Ghat has become so dangerous today
and we make light of the complaint of
our sadhus and others who have come
in deputations that when they go for
a dip in the holy Jamuna, they find
their body smeared with night soil.
That has actually happened and yet

18 AUGUST 1958

Motions for Adjourn- 1490
ment

we have not taken note of that. We
have just laughed at it. This is the
holy Jamuna; this is no laughing
matter. We laughed at that and we
had to pay a heavy toll in the form of
human lives, because sentiments may
be respected or not; but, viruses and
bacteria are gomng to do their job
when they get into the human system;
they did their job and they can do
their job again and result in terrible

tragedies.

17 hrs.

Why has this situation been allowed
to continue for so many years? For
the last five years at least, I have been
hearing of schemes of a new sewerage
system for all these new colonies, just
like the Okhla sewage system, to
be set up somewhere beyond Tilak
Nagar towards Najafgarh, and it has
not come into existence. With all
humility I beg to draw the attention
of the hon. Prime Minister to this fact.
Why is there no co-ordination, no pro-
per thinking or proper planning? We
do not seem to realise the consequ-
ences of our actions? We take up
schemes piecc-meal We do not see
far enough as to what ar~ going to
be the consequences of our actions,
each  of our schemes We have a
Planning Commission  But, in spite
of that a number of -chemes today
are being taken up where the conse-
quences are <uch that if they had been
thought of beforchand the tragedy
could have been prevented And this
tragedy of contamination of the Najaf-
garh is one of those tragedies which
could have been prevented if cnough
thought had been given to it, enough
planning had come into existence at
the time of preparatron of all these
plan< and schemes

For the preventian of contamination,
No. 1, is proper flow down the Jamuna,
which I have dealt with. For the pre-
vention of contamination of the river,
immediate steps are necessary to take
away the sewage from the Najafgarh
so that Najafgarh will have only storm
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water, and if storm water flows to
the Jamuna, that is not going to badly
affect Jamuna at all.

Then there are scientific methods for
dealing with contaminated water. In
theory you can take the water from
the sewerage station and consider it
as pure as the water from any other
source. In sentiment it may not be
acceptable to one. Now that is the
theory which has been advanced, and
it was quoted by some of our experts
some time ago. I agree that this
theory is there. But, at the same
time, we forget that we do not only
have the bacteria. We have also the
worms. We have also the amoebian
infection and infection of chlorine.
These worms and these infections will
continue in the water in spite of the
chlorination. And yet even our chlori-
nation, that is not complete in modern
scientific world. There are apparatus
by which automatically enough chlori-
nation is added into the water. They
are called brake point chlorination
plants. When enough chlorination is
there, the beam of light is cut off and
with that the flow of chlorine into the
water is automatically cut off. We
have not introduced that automatic
break point chlorination method at
Wazirabad the reason being that it will
raise the cost. Shri Radha Raman has
pointed out the difficulty that the
Sewage Board had with regard to
cost. But I beg to submit that that
difficulty probably, if my under-
standing is correct, i3 a thing
of the past. In the past the
Water and Sewage Board used to pre-
pare this pure water and used to sell
it to the municipalities on “No profit;
No loss” basis, and the municipalities
were not prepared to pay a higher
cost. But today when the Water and
Sewage Board is a part and parcel of
the Corporation I think that difficulty
should not be there and if the cost
of water, pure water, increases a
little, the Corporation should be in a
position to bear that loss and, I am
sure, the Home Minister will make up
whatever is necessary in the form of
financial assistance to the Corporation
to ensure pure and safe water supply
to the people of Delhi.
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Then, mention has already been
made regarding alternate water sup-
ply. To that I would add: there is
need for greater storage capacity. In
th2 city of Bombay the storage capa-
city is sufficient to supply the people
for at least two days. In the city of
Delhi yotur storage capacity is for 4-6
hours; nothing more than that. Why
so? Sir, this is the capital city and
here for years we have been faced
with this difficulty. Why have we not
increased our storage capacity, when
it should have been done?

As for the alternate water supply,
it is good that some suggestions were
made to bring water from Hindon-
Cut. But I think Shri Radha
Raman’s suggestion that we should
keep these wells and tube-wells in a
functioning condition so that in case
of emergency we may have some water
is good. It may not be first-class
water. It may need boiling. Even
our tap water today needs boiling.
But it will be water, which will be
available. Even today I know that
there are a few wells in the city and
there are large queues on those wells.
People are going with garhas, with
buckets and so on and they are bring-
ing water from those wells. So, it will
be a good idea to keep these wells and
tube-wells in a functioning condition
to supply water in cases of emergency.

Who knows if there is some difficulty
or if there is some hostility against
us? Our pipe lines can be blown up.
In any big city that can happen. In
that case too, if we have a few of our
wells and tube-wells in a functioning
condition we will he able to tide over
the emergency. God forbid that an
emergency should ever arise, but the
ordinary iype of emergencies at any
rate can be taken care of.

Much was said regarding the im-
portance of taking the people into
confidence and I do want to say—the
hon. Prime Minister very rightly just
now mentioned that—that water should
be boiled. A moment ago as I came
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inte the Lok Sabha I found water
being served there and 1 asked them
if they had boiled the water They
had not They did not even think of
it Why” Because the health authon-
ties had not given that notice to the
people since the 15th They should
have given it Just now they are
giving 1t but since the 135th nobody
has given a notice that water is in
short supply and it should be boiled
before drinking Some of us who
know about these things have started
doing 1t on our own initiative, but the
commeon man does not know anything
about it

1 feel that there 1. some need
for improving the efficiency of the
working of the Water and Sewage
Board It is not merely what Shn
Radha Raman said, the financial diffi-
culties that stand in their way There
18 plenty of wastage of water m this
city of Delh1 I find several taps
leaking Taps are out of order and
some of us telephone but for two
or three days nobody comes to set
these taps right Th¢ common man
does not care So why not have a
few men who will go round and see
that the taps that are defective are
set right immediately® Wec made these
proposals to them about five or seven
years ago, yet no action has been
taken till today In the past the diffi-
culty was that nobody knew as to who
controlled the Water and Sewage
Board, but now fortunately we know
that the Corporation controls the
Water and Sewage Board It should
be easy to set right some of these
shortcomings and 1nefficiencies

In this respect I very humbly wish
to subrmut that 1t 1s the duty of all
of us also to do a little bit of public
education and prevent that wastage
of water, to tum off the taps wherever
taps are found to be runming and
prevent that indifference and callous-
ness that is there towards the wastage
of water Shrn Radha Raman said
that something about 60 lakh gallons
are used 1 wish to submt that
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80 million gallons of water are being
used in the city of Delhi. The sup-
ply of water has increesed very oom-
siderably than what it used to be, yet
everybody knows that the population
has increased and 1t iz likely 4o
increase So, 13 the Town Planning
acting i1n some way or planning for
increasing the water supply Sewer-
age etc must also be there. If there
18 better co-ordination and better
efforts, ] am sure we can prevent these
tragedies for the future The hon.
Minister of Health cannot be held
responsible for this He 18 not an
expert He has to be g‘mded by hig
expert advisers The Secretariat
(Interruption) cannot be let off so
easily, because, the Secretarat gets
expert advice and it 18 by the Secre-
tariat that the expert advice has to
be mmplemented Very often it goes
unheeded The hon Minister should
look to 1t that expert advice is treated
with better respect than 1t i1s done at
present

Shri Khadilkar (Ahmednagar) Mr
Speaker you were good enough to
admit this motion to discuss the speci-
fic 1ssue of the failure of the Central
Government which 15 directly res-
ponsible to maintain elementary
services In 4 modern city, in the
premier city, in the capital city of
India Unfortunately 1t seems, an
attempt 1s being made by some Mem-
bers opposite to whip up the whole
atmosphere  Another attempt was
made by my hon friend Shri Feroze
Gandh: to pour cold water over the
whole debate 1 went outside even
now There i1s no drinking water I
have satisfled myself

Some Hon Members: There is
aerated water

Shri Khadilkar: He got 1t borrowed
from somewhere else

Some Hon. Members: That was hot
water

Shri Khadilkar: Therefore instead
of making the usual pleas.—there is
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.n,itlsthetrelkhh behaviour of
Jumna that is responsible for this
fallure. This speaks for the whole
wdministration. I feel that Jumna is
receding so that it should not be pol-
luted by the foul atmosphere that has
been created in this capital city by
the incompetent handling of every
issue, not only this elementary service.
I am surprised. The Central Govern-
ment is supposed to sit in judgment
over the actions of the State Govern-
ments. If they fail, they are supposed
to guide them and take charge of
them. The Central Government now
and again says, in these municipali-
ties, they are common people, they do
not know how to handle municipal
affairs and therefore, they are commit-
ting mistakes and they are not look-
ing to the ordinary services of urban
life like the sewage system, water
system and light system. We pass
these judgments. But, on this occa-
sion, the whole thing 1s spot-lighted

I do not want to defer the issue.
Somebody said that some Members of
Parliament have suffered. We are
ready to suffer even ten hours more
without water, and we are prepared
to consider that issue. The main 1ssue
1s why the failure has happened when
there was a warning two years ago,
and a very severe warning. We know
thousands of people were affected by
the most virulent type of infectious
jaundice It was in an epidemic form
and the poorer sections of the people
died. No warning was heeded. Some
committee was there. Schemes, as
usual were made. But, till this
morning, it seems from all accounts
that the Minister submitted before the
House this morning, nothing was done,
nothing was acted upon or imple-
mented. Unfortunately, this is hap-
pening in Delhi, the capital city and
it is the premier city of India. We
are inviting foreigners. We want to
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attract more wuri There are
foreign embassies here. In such a
city, that the Centrsl Government
which is responsible should have this
failure to their credit or discredit,
they should consider it, not in a light-
hearted manner, not in a manner as
if we are sufferers. I say 1 was
puzzled this morning. Why the
Deputy Secretary went there, I could
not understand. Why not the whole
Cabinet, if not the Minister? He had
no time. Every Minister, even for a
small ceremony, with all the para-
phernalia of publicity and camera-men
is always ready. But, when the ques-
tion of life, this elementary service
is there, no Minister cares to look into
the matter, going to the spot. This
speaks for the whole administration.

I would like to point out on this
occasion, look at the cities that are
not the capital city of India, like
Bombay In every modern city, there
is a reserve water supply, emergency
water supply. In Bombay or Poona
or other places, I know, at least for a
fortmight, a rationing system 1is intro-
duced and two or three hours water
supply 1s gwven. Here, now, after
eleven years of Ireedom and expansion
of the city, there 1s no water system
adequate to meet the needs of the
growing city, expanding city. There
is no housing system, and there is no
good drainage system. Is it a good
thing which speaks well of the Cen-
tral administration? Does it behave
them to pass censorious judgment on
the other admunistrations? Let them
think for a moment This is an occa-
sion when they should ponder and
think, and admit that this was a crimi-
nal failure on their part, a criminal
negligence on the part of the Govern-
ment in discharging their primary duty
so far as the city is concerned. That
must be admitted very frankly with-
out entering into small issues, saying
that planning is bad, co-ordination is
lacking and all these specious argu-
ments that we hear everyday

And there must be an assurance—
because from the past faflure not
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daing anything 1in two years’ time, we
feel apprehensive as to what would
happen to this aity The Jamuna 1s

receding, that sort of defence or
specious plea 1s given I know, I have
visited the water station neunr

Khadakvasla near Poona There are
eminent world-famous engineers who
c¢an train the course of a nver n a
very short time Hydraulic engineer-
1thg has advanced very fast, so fer as
river courses and other things are
concerned Why use of that has not
been made I do not know

The whole city has gone thirsty,
without baths, without shave, with
<tink in the hospitals, the poor occupy-
ing almost dungeons in the other areas
have not had a cup or au glass of
drinking water for nearly 18 hours
now m some parts of the city, and
you come and make a specious plea
Does 1t speak well of the Govemn-
ment?

As you rightly said this morning,
thys 1s an occasion when this House
must get an assurance, not simple
speeches, not simple explanations that
they are gowng to plan, that they are
going to appoint a committee That
will come now, that they will appoint
an expert committee and call for a
report, and that report will be pigeon-
holed somewhere That sort of
explanation is not wanted

1 would make one more plea in this
connection During my residence of
15 months here I have seen that though
the new city 1s well planned, and it
18 not within the jurisaiction of the
Corporation, even here the ordinary
amenities which must be provided 1in
a capital city are not provided
because, after all, 1t 1s a show piece
I huve seen how Moscow 1s kept, how
Pans 1s kept, how London 1s kept
and 1t 1s natural therefore that we
have in this city, and 1t 1s the duty
of the Government to provide them
not only all services in proper order
without fear of a breakdown, but that
the Government sees that every citizen
of this place, rich or poor, is receiving
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proper attention and that all ‘the
servives that fall withm the jurisdie-
tion of the municipahity or Cotpere-
tion are provided, and provided fully
An assurance must be given, and given
in a convincing manner Then alone
the admssion of this motion has some
meaning because I consider it as of
historic importance

1 was just reading a book, and 1
find that during the First Lok Sabba
there were only two occas ons when
adjournment motions were allowed—
one during Shr1 Mavalankar's regime
when an adyournment motion was
allowed, then under your jurisdiction
you allowed once, and in the Second
Lok Sabha this 1s the first occasion
Before the advent of freedom, in the
Central Assembly you, Sir, on many
occasions were fighting on 1ssues
which were allowed on motions for
adjournment But that opportunity
was never given to us Therefore, this
occasion, so far as this House is con-
cerned 1s a historic occasion whea
instead of talking over the issue, we
must search our hearts and come out
with a concrete scheme here and now
that within a specified period we are
going to discharge this and this and
this It 15 not a Delhi corporation
meeting or a meeting to which one
or two hon Members who have the
privilege of getting elected from this
place try to reduce it, saying ‘Oh, we
do not get the loan, this scheme was
not sanctioned’, and so on That 15 not
the question. It 15 a question of main-
taining a certain standard and a certain
dignity so that this capital will stand
in comparison with other capitals :n
the world as a shining example of the
capital of a free India where all
services of this nature will never
break down So, let there be this
assurance to the citizens of Dellu and
those who come to this place and all
those foreigners who are permanently
resyding here

Shrimati Sucheta Kripalani (New
Delhi) I find that many of my hon
friends have covered the points to
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which I wished to refer Therefore,
1 would not take much of your time

1 fully realise the difficulties in the
sstuation The water problem of
Delhi is a very difficult one There-
fore, I do not wish to mimimise the
difficulties of our Minister At the
same time, I would like to say that the
statement made by the Minister 1n the
morning left me very dissatisfled If
left a sense that he did not realse
the urgency of the situation If, all
of a sudden, an emergency comes, then
we are all willing to condone any-
thing, any failure on the part of Gov-
ermmment But was this an emergency
of that type” We have seen that the
water problem of Delh: has been
attracting our attention year after
vear Only today, I was going through
the reports of the Delhi Administra-
tion, and I find that for the last few
years, every year 1t has been men-
tioned therein that the water situation
18 difficult, these are the difficulties,
water 1s in short supply, and such
and such things should be done etc
Every year, 1t 1s mentioned, but i1n
spite of that, nothing tangible has
been done I would like to ask the
Health Minister what steps he has
taken to meet the emergency that
always arises every year during the
rains? During the rainy season, some
trouble or other occurs every year.
What steps did he take to meet the
situation this year? I can understand
that this vear the recession of the
Jamuna has been greater or quicker
than in other years So, the situation
18 a hittle more aggravated But what
steps were taken to meet even the
normally bad situation that was
expected, and which we have beeh
seeing every year?

Now, what are the problems that
face us” This town had a population
of five lakhs ten years back Now,
we have a population of 23 lakhs
Every year, I am told, there is an
mnflux of sixty or seventy thousand
people That means that in this city
of Delh: we find sprawling big slums
It 18 not only that we have water
difficulty, but if we go round the city
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of palaces, we shall find that situated
behind the palaces there are huge
slums with people hiving 1n conditions
which are perhaps worse than those of
beasts They have no water, no latrines
and no lhight We have been crying
hoarse that some steps should be taken
to stop the mflux of people or some-
thing should be done to give the slum
dwellers certain minmimum basic
amenities of life, but nothing 1s done

Then comes this water break-down,
This report to which a reference has
been made already by many hon
friends, says that the proper require-
ment of water for Delhi1 population 18
150 million of gallons per day The
water that we are getting now with
the extra or additional increase 1s
62 million gallons only ‘Therefore,
there 1s already a gap i1n the normal
requirement of water And on the
top of that, with a break-down hke
this, the situation gets further aggra-
vated What are the difficulties?” The
first 1s that the water supply itself is
short Dr Sushila Nayar and
other Members who spoke before me
have pointed out that schemes after
schemes had been adumbrated Once,
we heard that from the Hindon we
would get water, then we heard that
we were going to get water from &
reservoir or a dam which was going
to be buwlt higher up n the Jumna
We would like to know what exactly
has been done to increase the water
supply to Delh1 and what steps have
been taken in that direction Every
year we hear of this scheme and that
scheme I would like to urge that
Government should think of priornties.
I should think that the water require-
ments of Delhi should receive first
priortity Instead of building huge
palaces, we can divert that money and
that energy first in getting adequate
water supply

The second problem 1s that of the
Jamuna course shifting to the other
bank so that at the intake there 1s
shortage of water, this also is a
permanent trouble I was reading in
the Report that a channel was needed
to be dug year to year in order to
keep the water inflow at the intake
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This i5 not a new problem. Every
year we have to dig a channel from
the place where the river shifts to the
place where the intake wells are It
has t0 be done Why was this not
done in time® Why were not some
steps taken in order to increase the
fiow at the mtake so that this acute
problem did net arise?

Then another big problem 13 of the
Najafgarh Nulla—the first problem is
shortage of water, the second the
shifting course of the Jamuna river
and the third the contamination of the
Jamuna water Sushiia)i has brought
out the facts before the House very
clearly Formerly, this nulla used to
be only a storm water drain But
when the colonies were built—I under-
stand and appreciate that they had to
be built in an emergency when the
refugees had to be housed, so certain
shortcomings might be excused—the
drain from 16 colonres found their way
mnto this nulle, and no adequate
arrangements were made for sanita-
tion or for treating the salvage and
sewage before being discharged into
the Nuila

We have heard of all kinds of
schemes Sushila)y: has referred to
them We have heard of schemes for
sullage and sewage But we would
like to know how far the schemes
have advanced I do not wish to
make a very long speech or condemn
anybody Facts condemn No words
of condemnation are necessary Here
1s a situation This 15 not an emer-
gency, this was not an unexpected
situation This situation has been
ansing year after year The problems
have been before us and have been
discussed every year Schemes have
been placed before us This 15 a thing
which should have had number one
priority

1 would like to know from Govern-
ment what steps have been taken to
meet this situation because unless the
influx of population i1s checked, there
will be & real crisis We had only
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Jaundice and & few deaths a few ywar
back. But if this situation is allowed
to go on, we will have a bigger jaun-
dice and a bigger water crisis

So I would very much like to
umpress upon the hon Minister that
he should be a little more alert. He
should realise a little more the serious-
ness of the situation and should give
proper priority to this problem

W WG, Sy qEET, W
TRt ], ®¥0T qTETT A AR ¥
Y, faeelt & fro am & f ufw
Tmfer frgd werE w2 ¥ faar ot
F ey R 5W Y W AT F A
FTaT 97 gwAT & i gwra qre feadt
Ty aw s o faw
# A &t gdrzar ad wrgan, whife
A oy gwe =7 8y mar FEwT aferfa
saedY & s fear s aifed o
¥ @ ERE A TR AR feur =
aan f o oY smfe A gl d Ind
forg wwfA &1 gaar m ad f@r @
qea1 faaar 6 foedere safaay 1
7% s AqegE & | war Al /3
wqAY ST AT E—ATHIT F T
T & arvE fr afeay o e
faqr o g & w7 afgmy #1 amEg
aATT A1 T & ) Afew ag aTeT TR
FT I FTHTR AT TN T HT G E |
Qg WET TR T2 A 5T qww af
1 5\ 3w gm 41t & oA & el
areft 7Y a7 | wrer A 4 o R aEm
w§ § ¥ wror e ® fore Tww @
ford qrlt A & | & wg FrAEw v
argat g fe ardy faeinrdy 7 o7 grad
A EH AE AT ) AN AT TE
ad srarr af o qra xxw ofr &,
A qre wT oy e o7 s wa ¥
R ¥ wrem A qfefonfy & gofY,
Jak  frowon & fod oy wwefeg
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wew T, dfew aTETT Sud wets
ot arer v § gl g & sww fag
gt & ofrx xa av ot i o) oy ek
s fod o goeerh &7
@ X ew af v fr afema
st § sfwem & wEwd
gawrdt § 1 dwfer  gfe & En?
wresn Wl o & fod guwerdt §
oY I qET #) W A &7 IO A
wrfigdt fr Oy oftfeafy Y ST R &
nt

LRXY F W 7 A wodr w1
el | AAEE A 8 el
A7 & qrft & fasr ok o stz qfoorm-
e W% GHTA T 0F Qv dAr
a7 | &W ST 5 9 fF gw gee
¥ FORT ¥ i wEh, Hfew der
L CIEE SR e B AL
Ay AT 7 IS #7 fewg wT faar &
e 38 #7 afomy gz ¢ v i fee
farsdfl Y I & AUHA OF WHEHT AHE
dv oy wEw Ay g fw
AopTC AT ¥ frd A0 &1 QU oA
afr & gwdY, TAT IO ¥ fog Q@
Fex  Td 2 Fadt AT wror fegfa ag
s o€ 3 o wowe AN FY 9 & B
o A 2 awEr 1 w g
7 orft awer @Y, @t aw A W%
et ® W wT AT AT AfeT wr
T A 9T AR AT O o A
¢ el & dor wf wear e IR
™ AT wfed |

qOT g & 6 v O gwe
dxr & war §, A I AwE A -
g w alt & € wwew
srerrareft gt &1 a7 wreTer-
arfy §— fr oo w1 Twe Y o
¥ v fiwst W arereET g
g’ Rt ¥ w
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awT W e ®O & fag &
ah o vk FRE X oW R
way &, Afier wow 07 i g, Forf
¥ gwr afy frsly fs orft o sraw
o s fod agt & oy W qay
& ®T a% ) ¥ wAE Y Y, wg
oY o w1 waer Af ferr
o HRE S A AT X, N 39 *
frompor & fag o1 averifor 3
weTE W qifEm, 37§ weArE w
W g g A ¥ weww feg
W A Az d R o o dwe
dxr & mar &, whrsw 7 ouy T fwe
dx1 7 &Y, el afefeafa dor 7 Y, oo
¥ fog IaTq guAd wR wifgd, dfew
ANt § @ gAY A A fo
N & w1 farar B, 39 & 7% g Ay
g o whrew & g1 w7 o oficfoafy
o X A W SR
¥ % ohfrae wgem @ womar ¢ fs
ALTT THCHY STARTHC? G| q@qre
7g ¥ T s s 7 P qw
® AWE FT @ A, AT IW ¥ fA-
For & fau If waw =Y 98 g
s oar w@T o R A e
syifm OfF 7 wwr & o 0
g1 7 F—a F--arft o,
At gt a1 o7 7 W faesh ¥ qeerdt
wE X g B W Qe WY omar )
T 78 qYéy A FOY 2, Ay feeelt &
I FT AFC 2T FT0AT Y | wWqyT FewAy
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[® arqr]
AT AT &% 47 F %, 76 #1 fax
a8 F AT A Fwrdar 67 Afga
I 72 WA F@r ¢ e ag Afa
# 3x %7 AxdY §, frufaa w1 aeet
¢ T AT AW A AN g, Foaw oA
g F s @ @ ¢, fm ow
wf w1 779 fgar mar § Ak o= w0
qA FfaTAE ST A FCH
7z A Aifa & &3 Mg awdr
A aar e ¢ f ag faeelt ot 9w
auagr & fAuswr ag 3T awdr |

q it o ofrfeqfe Gxv g1 o
¢, 399 foq fam o THTT ag %Y IAT-
zZfaeT wEw dT g Forsrrd
ggw  F Wfgg W aw 9w w
e o ifgd | 39 T s
AT faesly ¥ wwar & fomw #
¥a7 wrfed oiT ag smeEEA 3 wfeg
fs o ¥y ofcfeafs o & ot &,
3% #r grogfer ) g & onaft

aw favarw ¢ s ot B op-
yea & o 3% @er fem
Fram WYX R gy fodard s
e FW @ @ AT W AT 3w
f&  o% owET ¥y AT AT AR
*A % fad & ¥

A7 @A ¥ qelr Ad @
rafed & sary ATew A FT gwAT
AT |

Mr. Speaker' Shr1 § M Banerjee

Shri Nath Pai rose—

Mr. Speaker: 1 will call Shu
Banerjee first, as one other Member
from his Party has spoken Now, Shri
Baner)ee

ment

Shri Rraj Raj Singk (Firozahad):
Nobody has spoken from my Party
also

Shri C. K. Bbattacharyya (West
Dinajpur)' Nobody has got water; so
let us speak a bit less (Interrup-
twons.)

Mr. Speaker: Five minutes each

S ®o Wo WAl W wEwEN,
@ o age qN & oww ¥ ey
FH TR JEE T A gmR
T FY FHY B NG § @ 17 § W}
39 97 fAAT FE T {6 W A wY
faer @1 S it = ST g fe
mifex 1§ Fger Y fegwm @ ¢,
fomsr qwwm, o & fag Ifeq
FITATEr HHT FUG @A A FATTT GTHIT
FH | T WA ¥ AAT 3 qAq0
m fr feeet & a9 a@ wr QU
T AT I A AFNAT WS AWy
T M AR T S e @y g
W) A & wew fread . § |
gfs w g avvg Ad e arg uedr
F AGAT F, AT T TqAT ), WG
ff mEWT @), I§ W Y ¥ fawx
it A IE, afs WH R @
gFe & affegfr dara gt ok @
q<g W A% 7 35 &1 g, war fw
o g AR ) e @
T AN qwwEr & oww faer

g1 7Y fe Ty 7 g Y a9g ¥ A=y
Qe g, @ aral WM EH dXw %
mﬁmma a9 @R WA &

=he A, afer 0 #fade ¥ yeld
#.‘r M OFR |
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oem i N I N W@, @O
T W% AT 9X g v fe ot
dwz sTETew wO ) I ¥ foray
T—

“As 1n the past three years, the
threat to the city's water supply
hag arisen due to a major shift
m the course of the Jamuna fol-

towing a sharp drop in the water
level during the last week”

YT ¥ qg Fg WA § f5 qgA’
T fahfer st & swmar g ff oAt
¥ 919 W9 FHTY ALER W AeAT A
fofle st or @ @1 wfax s
AE A H7 S AT ° Y QY
F gAY FY WY FTA AL F & A
ggr T AT 2« A FIH
TET UF GAAIG GG F1 TF AT #7
freme AT A gd I w9 fEar
orar & 1 geaw ar far & &g
W aE ¥ "I A A +fgd
WA FATH FT qGAT &Y AR T #T
xAT B, W g A faeit §
Y T FH@T § a1 99 IgF F3
AT ar & fF T9F T AW F
F g faq fggeams &1 Jn wawy
Ly A

# wrow1 w@aTn g g fE o
#frae goifar } s wgrd ) AR
w o —

“A semior engineer of the Cor-
poration said that the authorities
had anticipated the present diffi-
culties”

™ A g I AR www
& g qffeafy dar @1 ¢ & afer
e & qar 41 ¥ 74 offeafa dor
P s d % § v & 3R
IR FL 1 Fa 7% 3 ghome w7
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aqTaF & zfgwe FL MG AT X
AT ¥ g 7 IAC W@, A4 A%
BT SY T FL AT AF ITAR TY
TG 4.7 FTF AT

O g Ay E fe wmer av-
FIX ITIET FTHT &, N § TN
FTAF A &+ R’ A ArAaT g fw
fegem ® g R ad E o fr
JAEEN AT FT A3 TE &1 I AWM
FUARN T T 1 AT g AN
U 7 FT WAL FEHAT T AV 9T
T A w7 X T7 IT A A
wEgEH @ g wifgd  fr w7 3k
FrT 1€ N w7F A 37 9T TR
g faarr T AT I9F1 3T @ A
#farw & 7 5 39 9w Ay Qi
FFE oW OF A @ ady
Fg I wfgd & woAfEs
T ¥ IN 9T g FE A H)fFw
o @y g uerfas
T0% ¥ gaen A A AT AR Y
g q¥ A1 & ¥ 79 9 1w gl
sTafEg W N D asw g fw
A FAr AT ATTEX WA gAY |
& W gw W AT T OF AW FT

aziaTt ¥ fod ow war Wy ¥,
FTAT TqF FT ATRAY T AFA § A
Fr u%a § fF ar 931w Al g
ATE WY ALY X FHA § [T W
Ffe FA $ 0 | R a@ @
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st 7o w0 wnff]
7EX o OF, T W v
#® frdxs @ g g fr ey
aft o &, g o ¥ o fr
et A § oY foreret @ age e
wan § f o wod W A faweh oY
wfrfader ®1 dwk w7 gl
wifeT &7 awg ¥ fn ol w wEer
a fr #f qre ¥ g AR} Ew
ot e ) Y@ wad G
T T Egw v R A w9 ¥y

7z 3% ¥ T arlY €Y arger v b
fogr awr wfgd W @ oamw
vk R Y1 Afew Frget farare
W ad ama & @o,000 N ¥H
#ard ¥ o gq d §Y fexy A
oY g g IuT W ¢ ) Ffww qEr
A IR faemy wrfed W 9 ot A
et g v 9w & eoEAT
arar W ¥ g o w7 qrefy TS &
foena 7 fomr o & Y ag v ot
iafrmfarad d e fs
W ) afE & fra fear amd
JZ WATHAT WA T KT AT | uw
frag g 3 &7 fFt ¥ a9 A
- fear o wrfew 1 A waw gw
TSN AT AT FT FAA § IANY
fait #7 Farsr @ I wf ® g
R waw wrE wrad) A @ wfgd
qg wEar facht sz wr § ad & afew
FAEAT Mg H T 4 HAAL IS AT
§ &few Sa¥r aT® T AR W
s A 2wk ag g
Wamw & g€ 1 amw 7 A
g TF W AT AT FT AGNT I3
AT ¢ W wr W o g g )
# vt wfrsgarelt af w< w@r g afer
A F ARG T A T QT F
& v @rea aN ft ¥ e
s § fF 3g @ Aey W gorifas

wear 7 A WA § e qwhfes
™ ¥ afew ars ad% ¥ o fe oy
et gt 4, wx fefaw dfd &,
ke &t g Fag g §, bwwhe @
g & PAT | TE IAWY AT QAT
e ag aff Wy o & g fe
Ty AP W o FQ i
qax w1

Frft ¥ IFT Jaw) ogrEr  ATAT

Mr Speaker. Shr1 Nath Pa1

Shri Naushir Bharucha: Sir, 13 not
the Minister geing to reply’ We
would lhike to hear his defence

Mr. Speaker We won't close the
debate without hearing the Minister

Shri Nath Pai Mr Speaker Sir 1t
pamned me to hear Shn Radha Raman,
for whom I have considerable respect,
that he should have thought 1t fit to
introduce politics 1nto his  spcech,
though Shr1 Goray has done his utmost
to keep above party politics Most
of us, Sir, did not have any water
before coming here, if Shri Radha
Raman had 1it, 1t must have been
contaminated, for his was a case of
jaundice

Sir, I should begin by pomnting out
to you a very serious feature about
this matter It 1s something which
has to be very seriously taken to
heart by everybody, 1n spite of the fact
that the man who 1s speaking belongs
to the Opposition It 1s this, that on
the siightest mustake or something
going wrong such serious and wvital
arteries of our life can be upset in the
capital-—communications can be up-
set, water-supply can be upset—and
I would hke, particularly, the Prime
Minister and the Home Minister to
take into consideration the implica-
tions of this Sir, the border is net
far away from here, and any enemy
can play any kind of havoc with this
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couniry, because the capital's life can
be paralysed by anything, as we have
noticed it within the short period of
three weeks It was once deluged
with water and everything went out
of order Today we have a shortage
of water Only yesterday somebody
told me that when they were landing
in India they saw water all around
the capital—he 1s staymng with me, a
foreign young man-—and this morn-
ing when the water was cut off, he
said that 1t 18 like the case of the
ancient mariners “water, water
everywhere, not a drop to drink”

Sir, I should like to bring to the
notice of the House—though there 1s
danger of some repetition, because the
report has been mentioned repeatedly
m this House—the report on the
investigation carried into the jaundice
epidemic that had broken out in the
capital  Sir, theire 15 a tremendous
and disturbing parallel between the
two tragedies On that occasion, on
the 11th of November, there was full
indication  that the water was
contaminated nothing was done, and
as many as 400,000 people 1n a popula-
tion of nearly 2000000 weie serious-
ly affected Many died and 1l was a
major catastrophe Today we find the
same thing We were told this morn-
ing by the Minister that on the 15th
1tself thev had the warning that some
thing was going wrong with the
course of the river No warning was
1ssued to the people No steps were
taken The shightest thing they could
have done was first, to order the
people to see that the water 1s boiled
before they take 1it, and secondly, to
ask the people through the innumer-
able instruments of publicity that
they control to make some storage
of water This elementary precau-
tion, they failed to take Water is
the perennial requrement of life
But the only thing we get perennially
18 some tears which Ministers shed
when something goes wrong On that
occasion, also they came and shed
tears.
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I may make a suggestion here
Perhaps the Ministry concerned wath
scientific research may consider whe-
ther some of the tears could not be
distilled It may perhaps satisfy the
water requirements of at least some
of these unfortunate refugee colonies
I would not press this suggestion very
seriously because I know these are
crocodile tears

1 would like to draw the attention
of the House to this aspect again
After 15 days, perhaps, the Prnme
Minister may consider We are not
speaking from a partisan point of
view, we should like to assure him
and the Home Minister and the Health
Minister Somebody up in the ad-
minstration very seriously quahfied
himself for Bharat Ratna next year
by this muraculous job

Last fortnight, there was deluge of
water, and water had to be pumped
out from every house, and today, you
have, including thic House, to go
clamouring for a drop of water We
were reduced to the status of Quasi-
mod1 crying hoarse for water and
Ismeralda coming and announcing thét
there will be water at least in the
evening We thank the Mimister and
welcome this announcement that there
will be water for the evemng

1 would like to point out yet an.
other disturbing feature It 1s this
At that time, the Mmnister concerned
gave us an assurance 1 read from
the Lok Sabha reports

‘Rajkumar:t Amrit Kaur, speak-
g 1n the House, said “I entire-
ly agree with my friend, Dr
Lanka Sundaram He has made
very valuable suggestions regard-
ing changing the location of
Wazirabad pumping station”

Three long years have passed, and
what has been done? There is the
promise and an assurance of a Mins-
ter who was witness to a tragedy that
had befallen the capital Three years
have vassed and vet he has to be
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awakened. The whole capital is in-
volved, and had to witness it. After
all, Rip Van Winkle had to be shaken
out of his self-complacency.

Some Hon, Members: He has not
been shaken,

Shri Nath Pai: They say he has not
been shaken. I would like to do it.
They mentioned that the Army’s
dredger could not be moved. If you
look at the report of that Committee,
it is the same old complaint. That
time also, there wag that bulldozer.
It could not be put into operation, be-
cause there was slush and mud. How
long? Sometimes we are reminded,
and the Prime Minister will pardon
me if I quote:

“Quosque tandem abotere cati-
lena patienter nostra q”.

How long is this old excuse to be re-
peated to this House? The Prime
Minister knows Latin, and he knows
what I mean. How often are these
old excuses, out-dated, outmoded,
sorely tired excuses to be repeated
everytime some such thing comes?

The river went wrocg, it was said.
This morning the Minister said that
the Jumna is going very fast to the
left, I do not quite understand whe-
ther he was complaining that the river
is going left or whether he was com-
plaining that it 1s going fast. Every-
thing is going left in this country, I
thought. That cannot possibly be his
complaint. But perhaps he complain-
ed that the river is going fast.
Everything is going in this world with
the speed of Sputnik, with supersonic
speed. Only our administration in-
sists moving with the speed of a
bullock-cart.  Nothing will change.
Three yeatrs rolled by, and vet so
much inconvenience has been caused,
and the old excuses that the river is
moving very fast are given.

I need not refer to those things
which everybody has referred to.
There are three things that could
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have been easily done. Either the
pumping station should have been
moved northward or the nullah could
have been moved downwards or, as
they say, a weir could have been
built on the river bed so that the suc-
tion would be proper, and this con-
taminated water would not have come
in, He asks: “Should we supply that
contaminated water”. No, you can-
not do that. We in this capital Gov-
ernment are entitled to be supplied
with pure water. It is your duty.” In
duty bound you are to give us that,
You cannot pose us with this
dilemma: “Either contaminateq water
or no water”. That is what he said
this morning. No such thing can be
tolerated. You are bound to supply
us clean water, good water and
enough water. and you cannot escape
from that duty, unless you want to
relinquish it in which case you are
free to do it.

This morning, the Minister iried to
take us into confidence and wanted to
enlighten us. Well, I was reminded
of the story of the cloud in the
Sanskrit proverb which said that it
thundered but brought nothing; no
water, He.promised to take us into
confidence and so far as the informa-
tion he gave us, by taking us into
confidence, it was no better than what
was given in this morning's papers,
the only difference being thot the
papers were more concise, more pre-
cise and said the same thing in shorter
language than he put.

I do not want to labour on the
points because you are looking at me
and I want to hear the reply. There
is one thing I want to say very
seriously. In all earnestness I charge
this Government with dereliction of
its duty. It is a case of gross in-
difference, of utter irresponsibility
and serious failure to take adequate
steps when they were called for and
when they were warned of it
Formerly the Government oppasite
hadq failed, as somebody has po.nted
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out, to give us housing, clothing, food;
and now, they cannot give even God
given water which the Himalayas and
the sky above pour on this country.
FEven the most elementary thing, they
cannot give.

I say in conclusion only this thing.
We are pledged to give a very high
standard of life to the people of this
country. If they want to prove their
earnestness and their ability to do
this very difficult thing, let them con-
vince the people by doing a very
elementary thing by satisfying the
most elementary need of man—ithe
supply of water to Delhi—witheut any
repetition of the failure which we
have seen now.

With these words, I support the ad-
journment motion,

Shrimati Renu Chakravartty: A
little while ago, we read in the
papers that the Government have
been able to bring back the receding
liver near smasan or burning ghat to
the pumping station and ene
of the Ministers actually went
there, poured milk into the river and
all that. I would like to know why
such measures were not taken to keep
the river near the mouth of the
pumping station. It is quite cbvious
that if in one case it was sueccessful,
efforts could have been made to keep
the river near the mouth of the pump-
ing station. I would like o know
why such an effort was not made.

Shri Jadhav (Malegaon): As a tem-
porary measures cannot water be
brought by tankers and by otner
means?

Shri Karmarkar: Mr. Speaker, Sir,
as I took the liberty of saying myself
this morning, it is not & subject of
taking sides. It is a subject of import-
unce 1o all sides of the House and to
the whole population of Delhi. From
that point of view, as I was closely
listening to the contributions cf my
various esteemed colleagues, I could
gather three points and I asked niy-
seif three questions. Firstly, was
there any remissnesg in respect of the
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water failure today and yesterday?
V7as there anything which the autho-
rities could do, which they had not
done?  Were there any precautions
that should have been taken and
which have not been taken? That
was the first question.

The second question was from the
long-term point of view. Attention
has been rightly drawn to the com-
mittee’s report. The committea which
was appointed after the tragedy of
jaundice in Delhi went into the
matter very thoroughly. We esteem
their thoroughness of work and we
accepted their recommendations. As
I will have occasion to tell the House
a little later, excepting two the other
recommendations have been accepted
and are being put into practice. The
two recommendations concerning the
augmentation.  of the water-supply
dependent upon other States like U.P.,
the Hindon water-supply, etc.. are
subjects of negotiation between the
Government of India—now, of course,
the Corporation has come into being—
and the States concerned, like Punjab-
and U.P.

Shri Tyagi: For how long?

Shri Karmarkar: Let the hon.
Members wait patiently; I shall tell,
The third is in regard to the sugges-
tiong rightly made. For instance, Dr.
Sushila Nayar suggested, is it not
practicable to have g permanent re-
servoir? On this point, T would like
to invite the attention of the House
to one fact and that is, the contour of
Delhi is peculiar. In Bombkay, >we
can think of reservoirs where water
could be permanently stored. Iecre
the main source of water has heen
found to be the Jumna. In this flat
part of the country, there is no wther
way by which we caun, say, bring the
mountain water from Himalayas down
by gravitation and store thai wai=r.
That has not been found to be practi-
cable. The best experts have gone
into the matter and they have net
found that suggestion to be feasible.
Whether we like it or not, we have
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to depend substantially for our Delhi’s
water-supply on the Jumna river
“The House very well knows the diffi-
«culties of bringing that water and
storing 1t With due respect, 1 do
not think the suggestior is a practi-
cable proposition, namely, to think in
terms of creating a reservoir for
pumping out water from Jumna and
storing 1t Attempts are bemng 1 ade
40 increase the present reservoir
space In fact, we have small reser-
voirs to serve the respective localities
That 15 the pecularity of the water-
supply position in Delli lake power
supply What 13 created has to bhe
distributed The water that comes to
us 1in New Delh:, for instance, ;s tle
water which was pumped from the
Jumna some hours back, purified and
distributed There 1s no other way
There 1s the possibihty of storing a
small peicentage just as what was done
yesterday The water that was sup-
plied from 5 to 7 was-water that was
stored The water that is being given
now from 5 to 7 this evening 1s from
-what has been stored in the morning

Shrimati Renu Chakravartty: What
1s the storage capacity”

Shri Karmarkar: It 1s up to 10 hours
1n some cases

An Hon Member Why not increase
1t?

Shri Karmarkar. That i1s the diffi-
culty in the situation of Delh: so far
as the water supply 1s concerned

There 15 another fact which we tend
to forget, and in fawrness to those of
our officers or bodies which are 1n
charge of the water supply—in some
cases they fail, sometimes on account
of causes partially beyond their con-
trol-—we must say that in spite of all
that has been stated— (unfortunately
tor us we had the jaundice epidemic
and I will not go into the facts now)—
after we had passed through that
disaster, 1t must be said to the credit

e

of those who are m charge of water
supply m Delhi—and hon Members
will testify to this fact—that last yeer
although we had a long range of epi-
demics in different States, cholera,
small-pox and things like that, Dethi
has been very peculiarly free from
these epidemics, and the credit for this
goes to those people who day in and
day out look after the purity of the
water supply in Delhi I can say here
with confidence that so far as the
purity of the normal water supply is
concerned, 1t can compare with that of
any other city's water supply There
1§ no doubt about 1t.

An Hon. Member: Nobody com-
plamned about that

Shri Karmarkar. I am coming to
that half a second later on I want
the House to be indulgent I dxd not
mterrupt the hon Members when some
of the members gave wrong facts

An Hon Member: Come to the
point

Mr. Speaker: Should we not allow
the hon Mimister to speak?

Shri Nagi Reddy (Anantapur) 7There
was no complaint about last year The
complaint 1s about this year

Shri Karmarkar- I am commng to
that

Mr. Speaker. Hon Members should
not go on interrupting

Shri Nagi Reddy: Let him come to
the point

Mr. Speaker: This 1s very wrong
He knows what to say

Shri Karmarkar: If the hon Mem-
ber waits half a second longer, I am
going to reply to his question The
change 1n the course of the river is
something which generally happens in
September But it happened this year



1459 Motions Jor Adjourn~
mont-

s little teo early on account of the
exbragrdinary floods. Normally we did
not expect it in August, but this year
it came @ bit early. It was not as it
water was completely cut off yester-
day; it was only the first floor tene-
ments that were not getting water. We
did not expect that the total water
supply would fail. And let me tell
you that tlze water did not fai] com-
pletely, because the precautions were
taken, It was not ag if the whole of
yesterday water could not be supplied.
But we deliberately did not supply
water yesterday evening. Why?
Because, there is a certain limit
beyond which the chloride content
should not go. After the test was
over, there were two views about the
matter by the medical wing of the
Corporation. The question was: shall
we wait for a little while? We can-
not deny water for weeks or days
together. But we sat down and
thought. Ig it good waiting till the
chloride content of the water is five
to a million? They went seven to a
million. That was a safe limit. But
when the chloride content of water up
to 15 to a million, they paused: shall
we deny the city of Delhi water for
some time say half a day or shall we
supply impure water? That was the
question that was before us. Should
we wait till we are satisfied about the
chloride content? Hon. Members are
free to attack us by saying that proper
vigilance was not exercised. But
really we took a serious view of the
matter when the Corporation authori-
ties told us yesterday: here is the
inconvenience, here is the difficulty.
Even today the problem was before us
in the noon when I paid a visit per-
sonally to the Wazirabad intake well.
The problem that was posed before
me was: are we to take a risk in the
matter of water supply for the imme-
diate requirements? If we wanted,
we could have given water which was
dirty, Was it worthwhile causing
inconvenience to the ecity or was it
worthwhile serving dirty water to the
people? Even today also when I visit-
ed the work, we had 1o face the prob-
lem. (Interruptions).

123 LSD.~—9
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Mr. Speaker: Let the hon. Minister
continue.

Shri Nath Pal: We do not want to
interrupt. But he is not dealing with
the points raised by members.

Shri EKarmarkar: I will deal with
the points one by one.

sft wrew : §F % fod ot wRY
ST AT HAT 47 |

Mr. Speaker: If the hon. Members
want to put questions, they must put
them to the Chair. I cannot allow
this kind of interruption. This is
very wrong. Hon. Members should
set an example to others. They have
chosen them as representatives,

1 have given opportunity to every
section in the Opposition. The hon.
Minister is replymg to every point as
he thinks best. What is the good of
interrupting? Hon. Members will
kindly write out what they want the
hon. Minister to say and I shall ask
him to repeat that. There is no mean-
ing in interrupting like this. 1 have
watched very carefully and have
allowed every reasonable opportunity
to the Opposition. They seem to
control the Ministers here. It iz im-
proper. The Opposition hag got a right
to speak but not to control the Min-
isters. Shall I convert the majority
into a minority? That seems to be the
kind of democracy that hon. Members
want me to exercige in this House. I
am not going to do so.

18 hrs,

Shri Karmarkar: I was just on the
question on which hon. Members were
very particular. They charged the
Government as also the Corporation
with remissness. Let them listen to
me patiently and then honestly tell
me whether they are satisfled or not.

When I paid a visit this moming,
I looked at the thing from a critical
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point of view. What was the situa-
tion there? I am prepared to take
a3 many hon. Members as are willing
to come this evening or toiorrow
morning and see as to how matters on
the river bank are like. What did I
find? I found, for instagce, that the
channel which flows into the intake
well at Wazirabad was absolutely
sluggish. It was not sufficient as the
water current had gone ahead.
Between this channel which is 30 feet
or 30 feet wide at places and the other
bank of river is an expanse of 1000
feet or 1200 feet, all wet and slush,
It has been so for the last four days.
Then 1 asked the officer-in-charge as
to what was the condition on the 14th
evening and on the 15th morning. He
told me that the whole surface was
water on the 14th. Then on the 15th
a part of the river was visible. A
part of land was visible which meant
that water was going down. Every
day, since the 15th, on the 16th, on
the 17th water hag gone down by
about ‘9 to a foot in surface in extent
of 100 to 200 feet. That is the situa-
tion. In such slush conditions no
dredger can work and all that was
entirely necessary for them to do was
to take a channel from the receding
waters into the intake well. That was
their whole difficulty. On the first
day there were 500 men working, on
the second day about a thousand men,
yesterday there were 3000 labourers
and today about 2,500 to 3,000 people
are actually working. Hon. Members
will appreciate the fact that when the
river is almost wet, it is so very diffi~
cult to take a channel across unless a
part of it is dry—it need not be com-
pletely dry but at least it should be
#olid to enable the workmen to dig a
channel. What happened was that
they had four dredgers or whatever
they call it. I saw this morning that
the Army put an Army dredger or
bulldozer which got stuck and could
not work till 2 p.m. this afternoon.
When it once began to work it began
to do about 900 people’s work,

Shri Nagi Reddy: The point is....

\

Mr. Speaker: I will have to ask the
hon, Member t0 keep out of the House
until the hon. Minister fnishes his
speech, if he goes on interrupting like
this,

Shri Nagi Reddy: But, 8ir,. the
point is....

Mr. Speaker: He has no right to
interrupt like this.

Shri Karmarkar: Actually till 3 p.m.
this afternoon the Army bulldozer
could not work. When I gaw it work-
ing, it used to do a lot of work and
in about two hours' time the whole
channel has been cleared up. I have
it from my colleague, the hon. Deputy
Minister of Defence that the whole
work has been done in about three
hours’ time. One of the channels has
been cleared. Now, there is no ques-
tion. If the channel's resources are
augmented, by the evening we will
have got 50% of the normal intake
of the intake well and maybe, if all
goes well, by tomorrow evening the
normal water supply will be tackled.

Now, that is s> far as the steps
taken are concerned. I may tell the
House that I myself went into the
matter critically and I am fully satis-
fied that all that was possible was
done. In testimony thereof—of course,
it is very regrettable because now the
water is o from 5 to 7 but the hon.
Members are absent from their resi-
dence—I am prepared to take hon.
Members this evening or tomorrow
morning. I wish an impartial com-
mittee of the House to tell us what
better arrangements they could have
made in the circumstances.

An Hon. Member: Appoint a com-
mittee.

Shri Karmarkar: An expert com-
mittee of people who know their
job..... .This is about what has hap-
pened.

I should also feel it my duty to tell
the House of the permanent meesures
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that were sought to be taken. I will
not take the time of the House too
leng. 1 have before me an analysis of
the 18 principal recommendations that
were made by that Committee. If I
may put it that way, apart from other
organisational matters and things lhike
that, there were what 1 might call
three  structural recommendations,
some things to be done to the river.
One was to have a wall along the
right side of the bank, the whole idea
being, in the near future, by the next
year, whatever happens, howsoever
erratic Jumna may behave next year,
water supply may be ensured. I will not
follow my hon. friend's suggestion
that ultimately milk should be poured
into the Jumna. In these hard days
for food and things like that, I would
not pour any more milk into the
Jumna to induce the Jumna to be kind
to us. I should like to take scientific
measures. ‘The main problem before
us during the last three years has
been to train the current of Jumna in
such manner that the Wazirabad
intake well may have sufficient water.

Hon. Members will be surprised to
learn, those of them that have been
critical, that right till yesterday morn-
ing, the average supply of pure water
has been 162 million gallons per day.
We have not failed in that; not even
100 gallons less. It is only yesterday
morning that they discovered that
difficulty. They could have given 20
million gallons of water. But, they
thought about the matter. The sullage
had increased. The chlorine content
increased, as I said, from 5 to 7 to 14
per million. There was difference of
opinion, one opinion holding, it does
not matter, things may not happen,
there will be a scare. The medical
opinion was, does not matter if water
fails for half a day, people will under-
stand; rather than giving them poison
or sullage water or water that might
lead to unfortunate developments
again, let us stop the water for half
a day. Bupposing, unhappily, even if
we did not take corrective measures,
I would have requested the people to
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boil the water—we understund; but,
everybody does not understand; for
the man in the street, yesterday
evening, they put it on the radio; I did
not know that til]l this morning when
water supply failed; I was told that
it was put on the radio; but, the
radio does not reach everybody—
rather than take the risk of the com-
mon man suffering for our well-meant
failure of duty in the sense that we
did not ‘want to starve children, we
stopped the water. It is a sad pity.
I do not hold it good for one moment
to deprive people of drinking water.
But, then, that was the alternative
before us. Yesterday, I must say, I
congratulated the Corporation autho-
rities who decided to give us rather
inconvenience than impending illness
yesterday. If unhappily even today,
the situation had persisted, then, I
should like to tell the House that the
best way to use the water that would
come this evening, tomorrow and for
two or three days more, would be to
boil it and drink it. Because, ultimate-
ly, there is no precaution, and no
precaution will be sufficient for the
purpose. Ultimately, I saw water
flowing fast. No water was delivered
till yesterday evening which could not
be counted as perfectly pure trom the
point of view of chlorine content.

Shri C. K. Nair (Outer Delhi): May
I know one point? When water is
coming from above, is there any fear
of the Najafgarh nulla coming and
contaminating the water? There isno
fear.

Shri Karmarkar: In ten or 15
minutes, I am coming to that. That
is an important point which I cannot
miss. So far as the immediate occur-
rence of scarcity of water ig concerned,
1 for one lock at the problem objec-
tively, not as a Member of the
Treasury Bench. Of course, I am
bound to look at it from that point of
view. But. in such a question, one
cannot look at it from the conventional
point of view because failure in such
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a case would be absolute failure.
Leoking at it objectively, I do not find
fault. In fact, when the problem was
put before me, shall we pump in 25
million gallons of water in the even-
ing, shall we pump I4 million gallons
of pure water or 26 million gallons of
pure and impure water, I said, I must
consult opinion. I must be sure whe~
ther it would be wiser to give a
limited supply of water or give more
water which is capable of producing
disease. Under the circumstances, I
would respectfully put it to the House
and I am quite sure that on this point,
whether it is Shri A. K. Gopalan or
Shri Goray or any one except Shri
Nath Pai who went on conventional
lines, they will agree. 1 was very
much impressed by what I might call,
with all respect, the sincerity of what
they said, because ultimately, the
cause is as dear to us as it is to them.
They have right to have a grievance
though they were a little misinformed.
That is another matter. I was very
courteous to them when I said that
they were little misinformed. That is
another matter. 1 said I entirely
agree in their grievance and from that
point of view, if they could take my
objective word for it, there is absolute~
ly no remissness so far as the occur-
rence of the past 4 or 5 days is con-
cerned. In fact, I should say, for the
inconvenience caused, we shall ask the
people to pardon us. Nobody could
be more miserable than any one on
this side or on the other side that
people should go without water, that
students should go without water.
There could be nothing more miserable,
but under the circumstances, we had
no other option. Of course, if the
same thing had repeated, we would
have gone and gegged round the
streets to drink the water, but drink
it after all precaution. But I must tell
the House that they served us very
well in giving whatever water they
have given. They have given the best
till yesterdey evening, and that is the
best they could have done.
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Shrimatl Sucheta Kripalanl: Why
were not people warned?

Shri Karmarkar: I shall deal with
that small point.

As soon as they found yesterday
that the chloride content had begun
to go up to 14 and 15, they took the
earliest measures to warn people, They
put it out on the radio, they put it up
everywhere in the streets of Old Delhi.
1 do not know what happened in New
Delhi. I have it before me that by
tom-tom and other measures they did
it, but in such matters, let me honestly
confess that such messages of caution
will not reach every home. There is
always an imperfection in this matter.
One cannot. go to every home and tell
every one. I have known of educated
people who have been warned, who
still say: ‘Nothing has happened to
me till now. What will happen to me
n the future?” Our people are pheno-
menally careless even when warned,
but I will not say every step was taken
to have every man warned. That is
about all.

Coming to the permanent scheme of
things, I do not think ! need take a
long time of the House on this occa-
sion, there will be many opportunities,
but in fairness to the committee's
recommendations and how we have
implemented them, I should like to
tell the House that of the 13 principal
recommendations, on 11 we have
taken action. I will mention a few.

For instance: the engineering autho~
rities should not be obsessed solely
with the question of the quantity
of water, but should pay equal atten-
tion to its quality. And they recom~
mended that a special laboratory
should be set up. I had occasion to
go to the laboratory. They do thorough
teating now, and no water that comes
from the Delhi water supply is in an¥
manner impure in its quality.
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Then they say there should be
reorientation and all that.

Shtimati Renu Chakravartty: May
we hear the eleven points?

Shri Karmarkar: The powers of the
engineering secretary of the Joint
‘Water and Sewage Board should be
adequately increased. They have
been increased.

One central unitary authority should
be constituted to look after all eivic
matters. Now there ig a very respon~
sible corporation. I must say from
what I have seen of their work, that
they are doing full justice to the task
that is entrusted to them.

“The Water and Sewage Board was
Jormerly what you call an autonomous
body. Sometimes an autonomous body
can be responsible to nobody, but then
here it is responsible, the arrange-
ments are responsible, to the corpora-
tion, and the corporation stands good
towards its citizens.

Then they have mentioned about the
advice that may be received from the
Director of the Khadakvasla Research
Station in regarding to the training of
‘the river. There are two points about
‘the training. One is lining it with a
stone wall. That was finished last
year. The other was a stone weir. I
am sorry, unless one goes and sees
‘the spot, one cannot visualise it. When
you put down the weir along the
-whole river, then that water goes in
on one side, and when from the weir
through the sluice gate water is allow-
ed, it will induce the carriage from
the left side to the right side. I do
not mind men or rivers going left.
Here is a river going left as some
persons also do. That is another matter.
Here we want to train the current of
the river from the left side to the
Tight side to the intake well.

About this weir, any one can see
4hat the work is partisly complete.
By the end of summer 1959 it will be
definitely gomplete. By next year I

Motions for Adjourn- 1528
ment

do hope that we shall be able to ans-
wer this precise question, viz., whether
the water has been trained or not,
because we have taken the advice of
the Khadakvasla station, which is one
of the best, if I may say so without
offending any one, in the world so far
as advice on water course and things
like that are concerned, and we have
precisely followed their advice; and I
am quite sure when this weir is com-
pleted by the summer of 1959 there
will be no question of the river going
wrong.

Then about the permanent arrange-
ments, 1 may say that out of 22 lskhs
of population, about four lakhs go
without good filtered water, and about
18 lakhs are being served. As I said
a moment ago, the per capt: con-
sumption in Delhi—I speak subject to
correction, and I wish some one points
out if am wrong—so far as my infor-
mation goes is the highest in the coun-
try, 35 gallons per day. Neither Bom-
bay nor Calcutta nor Madras has a
per capita consumption of 35 gallons
per day. ,

Shri Naushir Bharucha: Does that
include industrial supply also, or
domestic consumption?

Shri Karmarkar: Pure drinking
water. We are just now on drinking
water. About industrial water sup-
ply, we shall come to it.

Shri Naushir Bharucha: Does this
35 gallons per day include industrial
supply also or only domestic supply?

Shri Karmarkar: I am not sure
about industrial supply; perhaps, it
may be more, but I am not sure of it.

Shri Naushir Bharucha: Then, the
per capita consumption in Bombay
will be more.

Shri Knr'mum: When I am on
the right point, my hon. friend need
not divert me to something else.

I was speaking of the domestic
water supply. About industrial sup-
ply, I am not having the information
befors me, 62 million gallons of water
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divided by 18 lakhs comes roughly to
about 85 gallons. That is straight
arithmetic. (Interruptions). Let me
complete my point; and this is not a
point on which I should like to linger,
because it is not exactly pertinent
now.

The point is that we want to aug-
ment this water supply to 80 million
gallons, because as I said, we have still
left out four lakhs of people. There
is one small difficulty here which per-
haps we do not appreciate as we go
along. The actual annusl addition to
Delht’s population has been during the
last five or six years on an average
60,000; last year, it has been 80,000,
and this is owing to reasons which I
need not detail here. Anyone comes
and settles anywhere and then asks
for pure water supply. This is the
trouble. Labour comes in—we have
our sympathies with them—and they
settle down anywhere, and they do
not ask the corporation’s permission to
settle; they build as they like; they
build some thatched huts, then they
build a kutcha house and then a pucca
house and this procession of evolution
is going on, as the hon. Members are
aware. It has been, let me confess,
beyond our power to exactly regulate
things as we would in a settled city.
And things are yet unsettled in Delhi.
We are trying our best, with the
Planning Officer, the D.P.O. and the
rest. As I said, the problem at pre-
sent is with regard to the four or five
lakhs of population. At the present
moment, I may say, that according to
the latest census, we have got about
23 lakhs of population. Out of them,
four or five lakhs of population are
served with unfiltered water. Now, in
order to have an adequate water sup-
ply, we are taking measures to have
all this water supply as adequate as
possible. Therefore, certain steps are
being taken. As I was saying, I have
answered many questions in this
House last year and a liftle earlier
this year also, as to what measures are
heing taken, But the measures will
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be complete only by the end of 1889;
and by that time, we do hope that
the actual water supply of Delhi will
be 90 million gallons as has been sug-
gested. But that is not all. We are
planning for a Delhi which may have
an increased population of 3 million.
But, for that, as my esteemed friend
Dr. Sushila Nayar has suggested,
something else has to be done. She
mentioned to me about having a fixed
reservoir or store-house at the foot of
the Himalayas or somewhere near the
mountains. But that is a long long
way to this place. And because it is
a long way to the place where we
could have a stored water supply at
the foot of the hills, we cannot help it.

The only best conclusion that our
experts have come to is what is known
as the Hindon river scheme. An expert
committee has been established for
this purpose, consisting of experts; it
is headed by the Chief Engineer,
CP WD.,; the Director, Central Water
and Power Commission, the Chief
Engineer (Water), Delhi Municipal
Corporation, the Chief Engineer (Irri-
gation), U.P, and the Chief Engineer
(Irrigation), Punjab are its members.
This committee has been doing a lot
of work. There are so many difficul-
ties where the States are concerned.
Still, it is getting along, and as I
understand it, they have come to some
type of understanding; there was
understanding on some points, and
there was difference on others, but
the work is actively going on. When
that scheme goes into operation, we
hope to have increased water supply.
That is for the future not for but for
five years later, when we shall have
120 million gallons of water.

My hon. friend Shrimgti Sucheta
Kripalani who was a little wrong with
regard to facts said that we were not
planning to have 150 million gallons
of water. I do not think that in the
immediate future . . .

Shrimati Sucheta Xripalani: I
would refer the Minister to the report
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of the Jaundice Enqury Committee
which has given us those figures. I
am only quoting the figures supplied
by the Government,

ghrl Karmarkar: That is all right
But three years have passed after the
Jaundice Enquiry Committee’s report
We are planning for augmenting the
water supply to suffice for a popula-
tion of 8 milhion people That 1s when
the scheme matenalises It 13 not as
it that 1f immediately this does not
happen, tomorrow the water supply
will fail The mmmediate step which
15 necessary is to augment the water
supply from 60 mullion to 80 mullion
We are taking that, and by the end of
1959, we hope to be 1n a position to
tell the House that this has been
achieved That 1s the position so far
as the long range 1s concerned

Now, there have been suggestions
round about the House, and I have
tried to digest what was said, but I
must say this regretfully It has been
asked, ‘Why not tube.wells?’ It 1s a
good suggestion to make, ‘If the river
water fails, why not tube-wells?’

An Hon Member: Yes, why not?

Shri Karmarkar: Of course, one
1gnorance does not make anything by
adding to another The whole diffi-
culty 1s hike this We have found
tube-wells, and let me tell the House
very frankly that we are faced with
the problem of many colonies going
without water Take, for instance, the
colony just on the Mehrauli Road I
forget the name of that particular
colony, but there was that colony At
many places the tube-wells do not give
good water many a tume Unless the
tube-well goes deep enough, it is no
good tube-well If we go deep
enough, it is not always that the water
15 full Our misfortune in Delhi has
been that we have not a sufficient num-
ber of places where tube-wells have
been giving a good supply of water.
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Of course, it 1s reasonable to say
that 1t is not wise in future emergen~
cles to shut out the wells that exist.
This afternoon, when I was driving
back from that place, I saw people
clustering round some wells This is
a suggestion for the Corporation to
consider whether good drinking water
or fairly good drinking water could
not be taken from wells, the wells
kept clean and all that I would pass
on the suggestion to them Doubtless,
1t will be noted for working on when
there 1s an emergency

For instance, you know, Sir, that
one of the wells 1n your compound
had to be filled 1n In fact, if I may
say so with your permission, we were
told that the Spesker was rather un-
willing to have 1t closed I sad.
‘Close the well, but do not offend the
Speaker’ There 1t 1s We would
not like our Speaker to be anywhere
near water which would not be con-
sidered as perfect water So that 18
the situation

Mr. Speaker: I may mnform the
hon Minister that I did not allow the
closure Today all the persons round
about are getting water from that
well

Shri Karmarkar: [ will not say
anything further on that point

So that 1s the whole situation
Everywhere in Dellu 1t 1s not always
that good water can be found But the
suggestion should be worked out In
my opmion, different sites should be
taken up and more wells attempted,
and 1if there 1s drinking water avail-
able, 1t should be kept guarded and
put to good use, as in some localities
1t 1s being put to good use It has to
be preserved with care for use mn
emergencies, but I do hope that no
emergency will arise hereafter in
Delh: so as to go in for tube-wells,
because ultimately with the amount
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of care that we are taking and the
amount of vigilance our friends in
the Opposition are exercising, I do
hope that no misfortune about water
will arise in Delhi

That 1s all I have to say As I
said at the commencement, I should
like to say that there has been no
problem about which we are more
anxious about a solution than this
problem of water supply because even
if we succeed m everything else 1n
Delh1 and fail in reference to water,
We will consider it as a failure also
with regard to the others It will
be my duty under the careful guid-
ance of this House to look after this
Of course, the Corporation 1s there
now, a very responsible body For-
merly, one could say that the Mistry
or department could not look to it
But now there 1s a Corporation work-
ing 1n a very efficient manner and we
have every hope that with all the care
we are bestowing on the solution of
this problem, this problem will not
arise 1n future

1 would beg of this House to con-
sider one aspect Ultimately what-
ever 18 saidd m this House 1s bound to
have an importance outside If there
13 8 word said in this House which 1s
likely to increase the scare, where
scare 1s not good, then with all the
best Intentions and without any dis-
respect to anyone, I do feel that we do
a damage to the social cause in which
all of us, we, the Opposition and
everybody, are equally interested

Therefore, 1t was that I craved the
indulgence of this House to place all
the facts before it I am hoping that
in view of the full explanation given,
there will be no need to put the
motion to vote In fact, 1t mught be
good to have a periodical discussion
in the House itself, once in three
months, because 1n a democratic Con-
stitution, parliamentary discussion has
a great importance For mstance,
this discussion will not only give
courage to those who are already
engaged in this task, but will spur
them on to further effort, because

they know that Perliament is wvery
particular about 1t Therefore, the
utility of such discussions is wvery
great But in view of the facts plac-
ed by me before the House, would it
be too much for me to expect of our
good friends who have moved the
adjournment motion with all the
good intention to say ‘Here is a dis-
cussion Well, we shall be vigilant
hereafter There 18 no need for an
adjournment motion’.?

Several Hon. Members rose—

Shri Anthony Pillal (Madras
North) One point has not been ans-
wered Why 1s 1t that a 24-hour alert
was not given to the population of the
city that the danger was comng?

An Hon. Member: It has been ans-
wered

Shri Nath Pai:
answered

It has not been

Shri Goray: 1 have listened wvery
carefully to the speech made by the
hon Minister At the end he said that
the adjournment motion should be
withdrawn I would like to say that
after lhistening to him I am all the
more convinced why this adjournment
motion should be pressed

I thought that after hstening to this
debate and knowing the seriousnhess
with which the hon Members of this
House belonging to all parties were
thinking about this matter, how their
minds are exercised over 1it, the
Health Mimister would give a more
cogent reply All that he did was to
bury the question that we raised
under a heap of irrelevant facts. He
said that these facts were not known
But these facts were not at all rele-
vant

The issue was why such a contin-
gency arose when s similar contin-
gency had arisen two years back. He
said that the bull-dorer could not
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work on ground which was slushy.
The same thing occurred two years
back when there was contamination
of water. He says that the Jamuna
had gone to the left side. The same
thing has been happening year after
year. Shri Radhe Raman told us that
this is not at all a new phenomenon.
It has been happening for years toge-
ther. There is no answer.

Then I pointed out that the expert
committee had recommended three
things. That you should complete the
Najafgarh Nalla project so thoroughly
that the water flowing through that
would not be in a position to conta-
minate Jamuna water. That particu-
lar work has not been completed.

There was another thing-—let us
have a weir That has not been com-
pleted.

There was a third thing; that alter-
native source from Hinden should be
taken up. That has not been done. It
nas not even started.

These were the real iasues to which
he had no answer at all. He tried to
give us how many gallons of water
we were consuming; the rate at which
the Delhi population is increasing
(Interruption). Were these figures
really necessary? It was taken for
granted that Delhi is a growing city.
You want people to come here, It
you want that there should be indus-
tries, if you want that there should be
rich people coming in and settling
here, it is bound to happen that this
city will attract more and more people
who want employment. So, all that
is granted. What is not granted is
that when you know those facts you
cannot go to sleep and you cannot
come here in the House and say that
we have been trying. What have you
heen trying? Two years is sufficient
time for anybody who is wide awake,

who is vigilant, who wants really to
do things to complete all this.

We moved an adjournment motion
because we wanted to know why is
it that within 2 years after the report
you have not been able to complete
this work which was recommended
by the committee. To that I have
received no answer; only vague pro-
mises, a lot of flowery eloquence It
is really hard to imagine a worse
meaningless  verbiage, absolutely
meaningless, which is not relevant to
the issues that were raised on the
floor of this House. Therefore, I want
this adjournment motion should be
voted upon,

In the last analysis, Sir, it is a ques-
tion of priority. I would not like to
offend the Prime Minister. But I
would ask, Sir, that when we are
spending crores of rupees on a hotel
like the Ashoka Hotel, it is a question
whether you give to the city of Delhi
a supply of clean water or whether
you would give them this hotel. For
me the priority is that we must sup-
ply the city with clean water. That
is the first thing. Then, we should
give schools to children and Ashoka
Hotel the last, if at all. That is my
order of priority.

But here we find that we build the
Ashoka Hotel worth Rs. 3 crores. And,
my friend, Shri Radha Raman gets up
and says: where is the money? I
would like to advise Shri Radha
Raman to catch hold of Shri Morarji
Desai before he goes to America and
ask him for money. We are ready in
this House to give him sufficient
money if it is to bring us clean water
and a perennial supply of water. We
are ready. We have been spending
crores on schemes which are not at all
immediately profitable. Therefore, 1
say that in this House, this question
ought to be discussed on a level which
does not admit of any party aflia-
tions at all. It is a question which
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affects all of us; it is & question which
affects the life and death of millions
of people. Therefore, I commend my
adjournment motion for the accept-
ance of the House.

Shri A. K. Gopalan: May I have
two minutes, Sir?

Mr. Speaker: No, no. Act 630 I
must put the question to the vote of
the House. The question is:

“That the House do now adjourn.”
18.30 hre.
The Lok Sabha divided.

Shri D. V. Rao (Nalgonda): 8ir,
the mechanism is not working pro-
perly. I vote for the ‘Ayes’.

Shrt D, C. 8harma (Gurdaspur): I
voted for the ‘Noes’ but it is not
working properly.

Shri Neswi (Dharwar South): The
mechanism here is also not working
properly. 1 vote for the ‘Noes’.

Mr. Speaker: I have taken these
into account.

The result of the division is as
follows:

Ayes—48; Noes— 181,

AYES
[Division No. 2 18.36hrs.
Banerjee, Shn S.M. Kodiyan, Shn Patel, Shn Rajerhwar
Bharucha, Shri Naushir Kumbhar, Shri Patil, Shr1 Balasaheb
Braj Raj Singh, Shri Kunhan, Shrt Pati}, Shrt Nana
Chakravartty, Shrimati Renu Mayhy, Shri R. C. Pillas, Shri Anthony
Dige, Shn Matin, Qazns Rai, Shri Khushwagqt

Dwivedy, Shri Surendranath
Gaikwad, Shn B. K.
Ghosal, Shri
Gopalan, Skn A. K.
Iyer, Shr: Easwara
Jadhav, Shn

Jaipal Singh, Shnt
Kamal Sungh, Shnt
Kaz, Shri Prabhat
Kam: Singhp, Shri
Khadilkay, Shri

Abdur Rashid, Bakhs
Achal Singh, Seth
Achar, Shn

Alva, Shti Joschum
Ambalam, Shri Subbieh
Aujanappa, Shri
Arumughsm, ShriR .
Arumugham, Shn S R.
Ashanns, Shn

Bahadur Singh, Shn
Bakliwal, Sbhn

Banerji, Shn P. B,
Barman, Shri

Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhargava, Pantit Thakur Das
Bhattacharyys, Shri C. K.
Birbal Singh, Shri
Borooah, Shri P. C.

Mehw, Shn Asoks

Menon, Dr K B.

Menon, Shr Narayanankutty
More, Shn

Mullick, Shn B .C.

Nair, Shri Vasudevan

Nath Pay, Shn

Panigrahi, Shnt

Parulekar, Shn

Parvathi Krishnan, Shrimati

NOES

Bose, Shri

Brahm Perkash, Ch.
Brajeshwar Prasad, Shri
Chandrs Shanker, Shri
Chaturveds, Shr1

Chum: Lal, Shn

Das, Shri Shree  Narsysn
Dasappa, Shn

Desay, Shei Mararji
Dindod, Shri

Dube, Shri Mulchand
Gackwad, Shri Fateningh rao
Ganapathy, Shri
Gandhi, Shri M. M.
Ghare, Shri A. V.
Ghosh, Shr1 M. K.
Ghosh, Shri N, R.
Govind Das, Seth
Hsjernavis, Shri
Harvani, Shri Ansar
Hanwda, Shri Subodh
Hazariks, 8hna J. N.

Ramam, Shri

Rao, Shn D V.
Reddy, Shn Nagi
Salunke, Shr1 Balasaheb
Singh, Shn L. Achaw
Sonule, Shri H. N.
Supakar, Shn
‘Tangamani, Shri
Vajpayee, Shr

Verma, Shri Ramn

Heds, Shn

Hukam Singh, Sardar
Jagnvan Ram, Shn
Jain, Shn A P.

Jan, Shu M C.
Jangde, Shri

Jhulan Sinha, Shri
Jmachandran, Shri
Jogendra Sen, Shri
Jogendra Singh, Sardar
Joshi, Shri A, C.
Kalika Singh, Shr1
Kermarkar, Shri
Kotok, Shri Lilsdhar
Kedaria, $hn C. M.
Keshavas, Shri

Khan, Shri Sadath Ali
Khan, Shri Shahnswaz
Kottukapally, Shri
Krishna Chandra, Shri
Krishnappes, Shri M. V.
Lachman Singh, Shri
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Masfids Ahmed, Shrimati
Maiti, Shri N. B,
Mayithis, Sardar
Malaviya, Pandit Govind
Malaviys, Shri K. D.
Malviys, Shri Motilal
Mansen, Shri
Maniyangaden, Shri
Mathur, Shri M. D.
Mehta, Shri B. G,
Mehts, Shri J. R.
Mehts, Shrimati Krishos
Muishra, Shri Bibhuti
Mmhra, Shri 8. N.
Mashra, Shn B. D,
Mura, Shet R D,
Mura, Shri R, R.
Mobammad Akbar, Shatkh
Mohiuddin, Shn
Morarka, Shri
Munmamy, Sha N R.
Murthy, Shnn B. §
Murti, Shn M. S.
Nadar, Shr; Thanulingam
Nair, Shn C. K.
Naldurgker, Shra
Nallakoya, Shn
Narasimhan, Shn
Narayaneaamy, Shrr R.
Naysar, Dr. Sushila
Nehru, Shrimati Uma
Nesw:, Shn

18 AUGUST 1958

(Fixation of Rates of 1540
Wages) Bill
NOES8-—contd.
Oza, Shri Shah, Shrimati Jaysben
Padalu, Shri K. V., Shankaraiya, Shri
Palaniyandy, Sha Sherms, Shei D. C.

Pande, Shn1 C. D.
Pandey, Shr1 K. N.
Panna Lal, Shri

Patel, Shri N. N.
Patel, Sushri Maniben
Pattabhi Raman, Shri
Radha Ram-n, Shr;
Rughuramaiah, Shn
Rahman, Shn M H.
Rae) Bahadur, Shri
Ram Satan, Shn
Ramaknishnan, Shri P, R.
Ramaswar, Shri S. V.
Ramaswamy, Shn K. S.
Rameshwar Rao, Shn
Raabir Singh, Ch.
Ranga, Shn

Rangarso, Shrt

Reddy, Shn K C.
Reddy, Shri Narapa
Reddy, Shn R L.
Reddy, Shr1 Rama

Roy, Shn Bishwanath
Rungsung Suisa, Shn
Sahu, Shri Rameshwar
Sugal, Sardar A. S.
Samants, Shni S. C,
Satyanarayana, Shn
Sen, Shn P. G,

Siddananjappe, Shri
Siddiah, Shri

Singh, Shni D. N.
Singh, Shr1 D P.
Singh, Shn T. N.
Sinha, Gajendra Prasad
Sinha, Shri Satys Narayan
Snatak, Shri Nardeo
Sonawsne, Shri
Subbarayan, Dr. P.
Subramanyam, Shn T.
Sumat Prasad, Shry
Swaran Singh, Surdar
Tahir, Shr1 Mohammed
Tariq, Shn A. M.
Thirumalu Reo, Shrt
Thomas, Shn A M.
Tiwary, Pandu D N.
Tysag1, Shr

Upadhyay, Pandit Munishwar Dutw

Upadhyaya, Shr: Stuva Datt
Varma, Shn B. B,

Varma, Shnn M L.
Venkatasubbuah, Shri
Vyas, Shri Radhelal
Wadiwa, Shn

Wasnuk, Shei Balksihn
Waodeyar, Shr1

The motion was negatived.

Mr. Speaker: The other adjourn-
ment motions are all barred.

18.35 hrs.

WORKING JOURNALISTS (FIXA-
TION OF RATES OF WAGES) BILL

The Deputy Minister of Labour
(Shri Abia Ali): Sir, 1 beg to movet:

“That the Bill to provide for "
the fixation of rates of wages in

respect of working journalists and
for matters connected therewith
be taken into consideration.”

Mr, Speaker: The hon. Minister may
continue tomorrow.

18.36 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
18th August, 1958.

{Moved with the recommendation of the President.





